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SYNOPSIS

Being aggrieved by the non-compliance and violations of the provisions of the
Environmental Clearance dated 21.01.2014 issued to respondent No. 1 M/s Arya
Erectors India Pvt. Ltd, for the construction of Arya Smart Living township project at
North Guwahati in Assam, the applicant No. 1 to 4 preferred an original application
before this Hon’ble Court, which was registered as O.A No. 32/2023/EZ.

The aforesaid O.A No. 32/2023/EZ was disposed of by this Hon’ble Court vide
order dated 24.03.2023 with a direction to respondent No. 2 SEIAA, Assam, to consider
the representations of the applicants dated 06.07.2022 and 20.10.2022 as well as
grievance raised in para. 9 of the O.A and thereafter pass a reasoned and speaking order

within a period of one month, after hearing respondent No. 1.

Thereafter SEIAA, Assam, passed ‘speaking order’ vide letter dated 09.05.2023,
which clearly highlight number of violations of the conditions of Environmental
Clearance dated 21.01.2014, including - (i) failure on the part of respondent No. 1 to
submit the six-monthly compliance reports, (ii) the flood problem in the Arya Smart
living is a genuine one, (iii) non-submission of report pertaining to Sewage Treatment
Plant (STP) certified by an independent expert, (iv) non-maintenance of 3 meter width

/6 Wreen belt all around the plot, (v) non-submission of report on the energy
b5 CONSCTVE n,q\easures, among other.
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own to them, in violations of EIA Notification, 2006; the Environment
(Protection) Act, 1986, among other laws. The said non-compliance by the project
proponent is affecting the environment and causing irreparable loss and injury to the
applicants. Under such circumstances, the applicants herein are preferring the instant

application before this Hon’ble Court praying for adequate relief.



BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

MEMORANDUM OF APPLICATION
[Under Section 18(1) read with Section 14 and 15 of the
National Green Tribunal Act, 2010]

O.A No. /2023/EZ
IN THE MATTER OF:

1. Dr. Ganesh Das
Son of Sri. Dijendra Ch. Das
Resident of Tribeni Apartment
Flat No. 5A, 5" Floor, Madhabdevpur
Rehabari, Guwahati 781008, Assam

Email: ganeshdas40244@yahoo.com

2. Dr. Mrinmoy Borkataki
Son of Dr. Munindra Borkataki
Resident of D-49, Arya Smart Living
Abhaypur, North Guwahati 781031

Assam
Email: dr.mrinmovborkataki@email.com
/
a0 TAR
3. Sri. Brojen D */
‘ 5 jen Dutta A ™ \
. C)[ Guwahati (As

Son of Late Jiban Ch. Dutta ( o Regd e s 3;::‘!
Resident of D-22, Arya Smart Living | % ng;?
Abhaypur, North Guwahati 781031 *P,P
Assam #E NT >

Email: brojendutta07@gmail.com




4. Sri. Sanjay Baruah
Son of Late Prutul Kumar Baruah
Resident of D-41, Arya Smart Living
Abhaypur, North Guwahati 781031
Assam

Email: sanjaybar(@gmail.com

5. Sri. Ravi Dey
Son of Sri. Mintu Dey
Resident of D-41, Arya Smart Living
Abhaypur, North Guwahati 781031
Assam

Email: ravidey75@yahoo.in

- Versus -

1. M/s Arya Erectors India Pvt. Ltd.
Represented by its Managing Director
503, K.P Enclave, Sohagpur, Rehabari
Guwahati 781008
Assam

Email: aryaerectorsindia@gmail.com

....Applicants

2. State Environmental Impact Assessment Authority, Assam

Represented by its Member Secretary

Bamunimaidam, Guwahati 781021
District — Kamrup (Metro), %
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. Ministry of Environment, Forest and Climate Change
Government of India

Represented by its Secretary

India Paryavaran Bhawan, Jorbagh

New Delhi 110003

Email: secy-moefi@nic.in

. Guwahati Metropolitan Development Authority
Represented by its Chief Executive Officer (CEO)
Statefed Building, Bhangagarh,

Guwahati 781005, Assam

Email: ceoemdaghvi@email.com

. North Guwahati Municipal Board
Represented by its Chairman
North Guwahati, Guwahati 781030, Assam

Email: northghyrevcirele2016@gmail.com

. Rudreswar Gaon Panchayat
Represented by its President
Rudreswar, North Guwahati 781030, Assam

Email: rudreshwar.gpi@gmail.com

. Pollution Control Board, Assam
Represented by its Member Secretary
Bamunimaidam, Guwahati 781021,
Assam.

Email: membersecretaryi@pcbassam.org

....Respondents
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I.  The address of the Applicants is given above for the service of notices of this

application.

II. The addresses of the Respondents are given above for the service of notices

of this application.
MOST RESPECTFULLY SHOWETH:

1.  Thatthe present applicants before your Lordships are all purchasers of House
(villa/flat) at Arya Smart Living at Abhaypur, North Guwahati, Assam,
constructed by respondent No. 1. The applicant No. 1 to 4 being aggrieved
by the non-compliance and violations of the provisions of the Environmental
Clearance dated 21.01.2014 by respondent No. 1, for construction of Arya
Smart Living at Abhaypur in North Guwahati, Assam, preferred an original
application before this Hon’ble Court, which was registered as O.A No.
32/2023/EZ.

A copy of O.A No. 32/2023/EZ is herewith
annexed an ANNEXURE — A.

2. That the above-mentioned O.A No. 32/2023/EZ was disposed of by this
Hon’ble Court vide order dated 24.03.2023 with the following directions:

“6.  In this view of the matter, we dispose of this Original Application

with the following directions:-

The Respondent No. 2, SEIAA, Assam, shall consider and
decide the two representations of the Applicants dated
06.07.2022 and 20.10.2022, Annexure — N & O, to the
Original Application as also the grievances raised in

paragraph 9 and its sub-paragraphs of the Original

Application.
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(ii)  The SEIAA, Assam shall decide the aforesaid
representations by a reasoned and speaking order within a
period of one month. Needless to say, before taking any
decision the SEIAA, Assam, shall also give opportunity of

hearing and submissions, if any, to the Respondent No. 1.

i With the aforesaid directions, the Original Application No.
32/2023/EZ is disposed of.”’

A copy above-mentioned Order dated
24.03.2023 in O.A No. 32/2023/EZ is
herewith annexed an ANNEXURE — B.

3. That accordingly respondent No. 2 SEIAA, Assam, vide letter No.
SEIAA.3431/2023/14 dated 09/05/2023 passed the following speaking

order:

“As both the representation ‘N’and ‘O’ are identical except an
additional clause at representation ‘N’(5), therefore both are being disposed

simultaneously.

Regarding allegation at Sl (1) of representation ‘N’ and ‘O’

(\6 TA Q i3 The flood problem in the ASL campus is a genuine one. The Arya Erectors

W Vndia Pvt. Ltd. contended that the project was completed in 2018 and

/GAGAN BOKAL 1AL
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hE NT - by neighbours. The nearby areas being developed only a common

nded over in 2019 and that in the meantime development of road and
=

erain was taken up. The submitted photographs by the respondent No. 1

’
N/ also reveals that the natural drainage at front has also been encroached

approach involving the development departments and neighbouring

community can bring a fruitful one time solution to the problem. In the
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meantime, the Arya Erectors India Pvt. Ltd. shall create a pond in
appropriate low lying area inside the campus with adequate capacity and
with raised bank, railing all around for safety. The excess water to be
pumped out to the drain along the road with approval from competent
authority. This pond shall be constructed so as to be filled by only the
Storm water. Other activities can also be planned with coordinated effort

of all concerned.

Allegation at SI (3) of representation ‘N’ and ‘O’

o The design and supply of the STP was done by firms, experts in the field
of works and stated to be functional at the time of handing over
(supporting documents submitted). Therefore ASL society has to keep it

Junctional.

Other matters
e The matter of non-submission of six monthly compliance reports to

SEIAA has been viewed seriously and a stricture in this regard shall be

%

o c;amm,AL \ A copy above-mentioned Speaking Order
{ ;;Tfo!_,”;:' gl dated 09.05.2023 is herewith annexed an
Expiry Date
06-11.2023 /< ANNEXURE -C.

3431/2023/23 dated 22/05/2023 wrote to respondent No. 1 Arya Erectors
India Pvt. Ltd. as follows:-

“....it is to bring to your kind notice, that you have failed to submit
mandatory Six monthly compliance report as regards the projects in due
time. This has been viewed seriously by the State Environment Impact

Assessment Authority, Assam (SEIAA).
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You are therefore directed to submit the compliance report of the
Direction as per the speaking order ‘“Regarding allegation at S.1.1 of
representation ‘N’ & ‘O’ by Applicants in Oriéinal Application No.
32/2023/EZ of Hon'ble National Green Tribunal, Eastern Zone Bench,

Kolkata”, immediately after complete compliance of the order.”

A copy above-mentioned letter No. SEIAA
3431/2023/23 dated 22.05.2023 is herewith
annexed an ANNEXURE - D.

5. That from the aforesaid Speaking Order dated 09/05/2023 passed by SEIAA
and subsequent letter dated 22/05/2023 issued by SEIAA, the following

violations and non-compliance is apparent:

(i)  After receiving Environmental Clearance dated 21.01.2014, the
project proponent has not submitted any compliance report before the
concerned authorities (till date), in gross violation of General

Conditions mentioned in the said E.C as follows:

“Part -B. General Conditions

/
<{® TA Q P 1. The project proponent shall also submit six monthly reports on

Ca é/ ‘\ the status of compliance of the stipulated EC conditions including
AN BOKA(|
G;wlh«lﬁ (Asu'r::- <\‘ results of monitored data (both in hard copies as well as by e-
. No.. —_
s IIe ool waill) o the SEEAA/Ragional Office of MOEF.

9. The proponent shall upload the status of compliance of the
stipulated EC conditions, including results of monitored data on
their website and shall update the same periodically. It shall
simultaneously be sent to the SEIAA and Regional Office of
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MOoEF. The criteria pollutant levels namely PM o, PM:s5, SO2 NO;,
efc. (ambient levels as well as stack emission) or critical sectoral
parameters, indicated for the project shall be monitored and a

record be maintained for the public domain.

10. The environmental statement for each financial year ending 31*
March in Form-V as is mandate to be submitted by the project
proponent to the SEIAA and State Pollution Control Board as
prescribed under the Environmental (Protection) Rules, 1986, as
amended subsequently and shall also be sent to the respective

Regional Offices of MoEF by email.”

(i)  SEIAA admitted in their speaking order that the flood problem in the

Arya Smart Living campus is a genuine one.
The project proponent submitted that -

(a)  the contour survey was done prior to the starting of project and

same was approved by GMDA, and

/—ﬁ.\ (b)  the project was completed in 2018 and handed over in 2019 to

A
% \\0 Q > \ the society.
GAGANB LIAL ’
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) ﬂhe applicants beg to state in regard to the aforesaid contentions of

>, espondent No. 1 that —
~

(a)  Firstly, the project proponent had only submitted the contour
survey of the internal site area and not that of the external
surrounding areas as required under the Specific Conditions at
Part — A (I) (i) of E.C, i.e.,
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“The storm water drainage shall be worked out after
analysing the contour levels of the site and the surrounding

area and the capacity of storm water drainage.”

The flood problem in the Arya Smart Living township
probably would not have happened, if only the project
proponent had complied with the aforesaid Environmental
Condition and worked out the storm water drainage after
proper contour survey of both internal as well as the external
surrounding areas. The suggestion of SEIAA to create a pond
inside the township to fill storm water is not a feasible one for
a long-term solution as the same is neither approved in the

drawings and nor permission is granted for the same.

(b)  Secondly, it is not correct that the project has been handed over
by the project proponent to the society. In fact a case is pending
before the Hon’ble Gauhati High Court being numbered as
W.P(C)/3654/2020, which is preferred by applicant No. 1
against order of the Registrar of Cooperative Societies, Assam,
for overlooking the fact that the Director/s of respondent No. 1
company has made their own family members and partners as
office bearer of the Arya Smart Living society, which is in
conflict of interest, i.e., the project proponent is also the

builder/developer as well as the office bearer of the society.

A copy order dated 30.01.2023 is herewith
annexed an ANNEXURE - E.

(c)  Thirdly, Real Estate Regulatory Authority, Assam vide an
order dated 13.06.2022 observed that the promoter (respondent

No. 1) will submit application in prescribed form regarding



extension of project completion period. Furthermore, it is
reflected in the said order that the representative of GMDA
stated that no occupancy certificate has been issued to the

promoter due to deviations in the approved plan.

A copy of the REAT, Assam order dated
13.06.2022 is part of O.A No. 32/2023/EZ

annexed as Annexure — A.

(d)  The applicants beg to state that the project proponent is yet to
complete the project and construction is still continuing

without a valid E.C in violation of EIA Notification, 2006.

(iii)  The Operation Phase Conditions at Part — A.IL(i) of the E.C requires
that - “The installation of the Sewage Treatment Plant (STP) should
be certified by an independent expert and a report in this regard
should be submitted to the SEIAA before the project is commissioned
for operation.” But the SEIAA speaking order do not mention the

submission of any report in this regard.

(iv) The Operational Phase Conditions at A.IL.(v) of the E.C requires that
a peripheral green belt of 3 mtrs. width shall be developed all around

the plot area and density preferably with local species along the

Guwahati (Assam)
Regd. No..13619
Expiry Date
06-11-2023

== particulates and noise. Be it stated that the project proponent has not

.? maintained 3 mtrs. green belt all around the plot and in fact have

constructed drains, pathways, etc., in the supposed green belt area.
The project proponent is trying to mislead by claiming that the green
belt is 9000 sq.m. by including common garden areas within the
township. The requirement is of a 3 mtr. green belt all across the plot

covering an area of 7484.96 sq.m., and same shall not include the
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other common areas like parks, lawns, etc. Unfortunately SEIAA

speaking order is silent on the issue of green belt.

(v)  The Operation Phase Conditions at A.IL.(x) of E.C requires that — “a
report on the energy conservation measures confirming to energy
conservation norms finalized by Bureau of Energy Efficiency should
be prepared incorporating details about building materials and
technology, R&U factors, etc., and submit to SEIAA in three months.”
But the SEIAA speaking order do not mention the submission of any
report in this regard. That according to the RTI response received
earlier from SEIAA the report pertaining to aforesaid energy
conservation measures etc. which was to be submitted in three months

is not available.

(vi)  Project proponent received E.C on 21.01.2014 with validity for a
period of 5 years, i.e., till 21.01.2019. In the meantime MoEF&CC
vide O.M dated 12.04.2016 extended the validity of E.C of the
projects, which had not completed five (5) years on the date of
publication of Notification i.e., 29/05/2015 to seven (7) years.
Accordingly the E.C dated 21/01/2014 of project proponent also got
automatically extended to 7 years, i.e., up to 21/01/2021. However
the project construction of project proponent is yet to be completed

/‘\’6 and therefore they were required to apply for the extension of E.C
% dated 21/01/2014 upon its expiry on 21/01/2021, but as highlighted
ﬁ]’ RTI reply of SEIAA dated 28/12/2020 and 13/05/2022 the project
proponent has not applied for extension of E.C dated 21.01.2014 till

GAG IAL
G)[ Guwahati (Assam)
O! Regd. No..13610
Expiry Date

‘/date, thereby operating without a valid E.C from 21/01/2021 onwards
in violation of laws. In this regard the speaking order of SEIAA is
silent and SEIAA seem to be accepting the contention of the project

proponent on face value rather than on the basis of cogent materials.



~12.-

6. That the Hon’ble Apex Court in Hanuman Laxman Aroskar vs. Union of
India and Others (2020) 12 SCC 1, held, that -

“cumulative conditions to be complied with for lifting of said

suspension of EC, would include conditions of original EC”.

That respondent No. 2 SEIAA instead of taking necessary action against the
project proponent for non-compliance of EC conditions states in their

Speaking Order dated 09/05/2023 as follows:

“The matter of non-submission of six monthly compliance
reports to SEIAA has been viewed seriously and a stricture in this regard

shall be issued separately”.

Be it stated that applicants are not aware of any strictures being issued or any
action being taken by respondent No. 2 SEIAA against respondent No. 1 the
project proponent for the aforesaid violations. Under such circumstances this

is a fit case for the interference of this Hon’ble Court.

7.  That in Sandeep Mittal vs. MoEF&CC O.A No. 837/2018 vide order dated
({6 TA R .02.2021 this Hon’ble Court observed that -

Guwahati (Assam) (' “...compliance of conditions of Environmental Clearance must
Regd. No..13610

Expiry Date b
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nitored on periodical basis, at least one in a quarter.”

@
_. MENT_,BTEe Tribunal also noted the observations in the Judgments of the Hon’ble
Supreme Court in 7.N Godavarman Thirumulpad vs. Union of India & Ors,
(2014) 4 SCC 61 and Lafarge Umiam Mining Private Limited vs. Union of
India, (2011) 7 SCC 338 that —
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“power of the regulator under Section 3(3) of the Environmental
(Protection) Act, 1986 is coupled with duty and there is need for effective

monitoring mechanism.”

8. That it is under such circumstances, the Applicants are filing the instant
application under the facts and circumstances as mentioned above and upon

the grounds here under.

9.  That although applicant No. 5 was not an applicant in the aforesaid O.A No.
32/2023/EZ, but having similar grievances as the other applicants, applicant
No. 5 is hereby approaching this Hon’ble Court for adequate relief along
with the other applicants, which maybe allowed by this Hon’ble Court.

GROUNDS

That the applicant is filing the present Application on the following, among other
grounds which the applicants may take at the time of hearing of the matter:

A. BECAUSE Respondent No. 1 has violated and/or not complied with the
terms and conditions of the E.C dated 21.01.2014 as per provisions of the

Q Expiry Dats reports with SEIAA / Regional office, MoEF&CC as mandated by the
. '94, 08-11-2023 % EvC/dated 21.01.2014 and EIA Notification, 2006
: i
| Mem' ,9

BECAUSE Respondent No. 1 has violated and/or not complied with Specific
Conditions at Part — A (I) (i) of E.C dated 21.01.2014 and have not properly
analysed the contour levels of the site and the surrounding area and the

capacity of storm water drainage leading to water logging and flooding;
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D. BECAUSE Respondent No. 1 has violated and not complied with Operation
Phase Conditions at Part — A (II) (i) of E.C dated 21.01.2014 by failing to
submit a report in regard to the installation of Sewage Treatment Plant (STP)
certified by an independent expert to SEIAA /Regional Office, MoEF;

E. BECAUSE Respondent No. 1 has violated and not complied with Operation
Phase Conditions at Part — A (II) (v) of E.C dated 21.01.2014 by failing to
develop peripheral green belt of 3 mtrs. width all around the plot area with
local species totalling to around 7,485.96 sq.m. (around 80,578.203 sq.ft.) to

provide protection against particulates and noise;

F. BECAUSE Respondent No. 1 has violated and not complied with Operation
Phase Conditions at Part — A (II) (x) of E.C dated 21.01.2014 by failing to
submit a report on the energy conservation measures confirming to energy
conservation norms finalized by Bureau of Energy Efficiency incorporating
details about building materials and technology, R&U factors, etc., and
submit to SEIAA in three months;

G. BECAUSE Respondent No. 1 has violated and not complied with EIA
Notification, 2006 by not extending the E.C dated 21/01/2014 which expired
on 21/01/2021 by continuing construction of the project without a valid

extension of EC from SEIAA and/or concerned authorities.

TA

’_\T} ECAUSE Respondent No. 1 has violated and/or not complied with the

Hikections of Respondent No. 4 GMDA by failing to submit periodic
p

/GAGAN BOKAL IAL
#G;;:hm“:‘;:':' érppliance report and without submitting the same Respondent No. 4

%LDA will not issue Occupancy Certificates, and have directed that the
rem

ises should be vacated for no fault of the Applicants and/or resident
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I. BECAUSE Respondent No. 2 SEIAA has not acted upon the complaints
filed by the applicants as well as subsequent to the site visit and speaking
order by SEIAA for the violations and non-compliance of E.C provisions by

Respondent No. 1;

J.  BECAUSE in the Hon’ble Apex Court judgments in 7N Godavarman
Thirumulpad vs. Union of India & Ors., (2014) 4 SCC 61 and Lafarge
Umiam Mining Private Ltd. vs. Union of India, (2011) 7 SCC 338 that power
of the regulator under Section 3(3) of the Environment (Protection) Act,
1986 is coupled with duty and there is a need for effective monitoring

mechanism;

K. BECAUSE the Hon’ble National Green Tribunal in O.A No. 884/2022
Sanjeev Kumar vs. Uttar Pradesh Pollution Control Board & Ors. observed
that — “The compensation has to be levied on the principle of ‘Restitution’

and has to be noted as cost of restoration involved.”’

It was further held that — “Having regard to the magnitude of the
project and violations — inadequacy of green belt, absence of sewage
treatment, not preventing dust pollution, pending further considerations, we

estimate cost of restoration to be not less than Rs.20 crores...”

L. BECAUSE the principle of Sustainable Development and the Precautionary
principle, which have been held to be part of ‘Right to Life’ require that EC

conditions are fulfilled;

M. BECAUSE under Article 48-A of the Constitution of India it states that the
‘\0 TAR }_“State shall endeavour to protect and improve the environment and to

Regd. No..13619
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LIMITATION

That the present application is being filed within the limitation period as the
cause of action has arisen after the Speaking Order dated 09.05.2023 passed by
SEIAA in compliance of the Hon’ble National Green Tribunal order dated
24.03.2023 passed in O.A No. 32/2023/EZ and therefore the instant application
is within the period of limitation under section 14 of the National Green Tribunal

Act, 2010, i.e., within a period of 6 months.
INTERIM PRAYER

That in view of the above facts and circumstances, it is most respectfully
submitted that the Applicants have a good prima facie case, and in consideration
of said facts and circumstances, this Hon’ble Tribunal in the interim, may be

pleased to -

(i) direct the submission of a factual report in the matter from a Joint
Committee comprising of — (a) State Pollution Control Board, Assam; (b)
Regional Office, MoEF&CC; (¢) D.C Kamrup and any other authority or

persons this Hon’ble Court deem fit and proper, and/or

/T A T} direct Respondent No. 1 project proponent to submit all Compliance
F "*Reports and Mandatory Reports before this Hon’ble Court and/or with the

' GAGA%./KAIIAL concerned authorities.

4

‘ 0| Guwahasti (Assam) . 8 |
| Regd. No.13618" | =
! Date
S\ S &3 PRAYER
: 4

prayed by the Applicant that this Hon’ble Tribunal may be pleased to -
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(i)  direct Respondent No. 1 to comply with the Specific Conditions at Part —
A (I) (1) of E.C dated 21.01.2014 and take necessary steps to analyze the
contour levels of the site and the surrounding area and the capacity of
storm water drainage and take necessary steps to address the problem of

water logging and flooding, and/or

(i)  direct Respondent No. 1 to take necessary steps to comply with the
Operation Phase Conditions at Part — A (II) (i) of E.C dated 21.01.2014
and treat 100% of the grey water through decentralized treatment and
submit a report in regard to the installation of Sewage Treatment Plant
(STP) certified by an independent expert to SEIAA or concerned

authorities, and/or

(iii) direct Respondent No. 1 to take necessary steps to comply with the
Operation Phase Conditions at Part — A (II) (v) of E.C dated 21.01.2014
by developing the peripheral green belt of 3 mtrs. width all around the plot
area with local species totalling to around 7,485.96 sq.m. (around
80,578.203 sq.ft.) to provide protection against particulates and noise,

and/or

} direct Respondent No. 1 to take necessary steps to comply with the
ZOTA R )_\ : . ;
< Q{peratlon Phase Conditions at Part — A (II) (ix) of E.C dated 21.01.2014

A %y\keeping the width of the internal road at 7 mtrs. and 9 mtrs., and/or

'G3 ! Guwahati (Assam) | &
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‘pd, 2% /Operation Phase Conditions at Part — A (II) (x) of E.C dated 21.01.2014

T/ by submitting a report on the energy conservation measures confirming to

energy conservation norms finalized by Bureau of Energy Efficiency
incorporating details about building materials and technology, R&U

factors, etc., and submit to SEIAA immediately, and/or



(vi) direct Respondent No. 1 to comply with all the provisions of the

Environmental Clearance dated 21/01/2014, and/or

(vil) direct respondent No. 1 not to operate without a valid Environmental

Clearance, and/or

(viii) direct the respondent authorities to initiate action against Respondent No.
1 under section 15, 16 and 19 of The Environment (Protection) Act, 1986,
among other laws, for violation and non-compliance of E.C dated

21/01/2014 among other violations, and/or

(ix) levy compensation on the principle of ‘Restitution’ as cost of restoration

involved, and/or

(x)  To pass any other such order(s)/direction(s) as this Hon’ble Tribunal seem

fit and proper in the facts and circumstances of the present case.
m
Date: 29 July 2023 Place: Guwahati

Filed by:
% (\0 TA-R}' Vikram Rajkhowa

A IAL* \ Advocate for the Applicants

') Guwahati (Assam) (, 503, Amazing Grace Aptt.,
144 R?$Bﬁ1' Y Dighalipukhuri (East)
\ 06-11-2023 \é/ Guwabhati 781001, ASSAM
< / vikram.rajkhowa@gmail.com

(+91) 9954348258



BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Instrument S1. N 2‘? A:ri
O.A No.___ /2023/EZ Datezﬂ,[ 0% 2-92—3.
IN THE MATTER OF:
Sri. Ganesh Das & Others : Applicants
Vs.
M/s Arya Erectors India Pvt. Ltd., represented
by its Managing Director & Others : Respondents

AFFIDAVIT

I, Dr. Ganesh Das, son of Sri. Dijendra Ch. Das, aged around 51 years, resident of
Tribeni Apartment, Flat No. 5A, Madhabdevpur, Rehabari, Guwahati 781008, in the

district of Kamrup (Metro), Assam, do hereby solemnly affirm and state as under:

1. That I am the applicant in the present application, and I am conversant with the

facts and circumstances of the case, as such I am competent to swear this affidavit.

2.  That I am authorized by the other applicants vide letter of authorization annexed

herein, as such [ am competent to swear this affidavit on their behalf.

3. That the accompanying application has been drafted by my counsel on my/our

instructions and I/we have read and understood the contents of the same and

@,é”g material has been concealed therefrom.
O
GAGAN BOKALIAL\ | T L

9] r
> &) I DEPONENT
<\ ExpiryDats /QJ GAGAN BOKALIAL
@ 2/ NOTARY ,OVT. OF INDLA
& < et (Ropacs
; 0.~ N By 2 ?‘
MENL.C/)/ £ 9 JUL 7y
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Verification

I, the above-named deponent, do hereby verify that the contents of the
affidavit are true and correct to the best of my knowledge and nothing material has been

concealed therefrom.

]
Solemnly affirmed on this*9 day of July 2023 at Guwahati, Assam.

/Q4 P\ P
“f\._
//—-

OTAR F DEPONENT

. \
O Guwahsti (Assam) ﬁ‘
1 Regd. No..1361% | ~
g Expiry Date .
06-11-2023 -5' 4%’
</ GAGAN BUOKALIAL
o/ NOTARY /OVT. OF INDLA

_ Guwahati (Assani)
- Regd. No.~ 13512

‘290 10"



VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA

O.A No. OF 2023/EZ
IN THE MATTER OF:
Dr. Ganesh Das & Others : Applicants
Vs.
M/s Arya Erectors India Pvt. Ltd., represented : Respondents

by its Managing Director & Others

Know all men by these presents that the above, named
. A SH - 11

S€). SANTAY BARVAH AND DR ROV DEY — »

do hereby nominate, constitute and appoint Sri. Vikram Rajkhowa  Sab. Bvlkon M
Sanma, _Advocates, as shall accept this Vakalatnama to be his/their true and lawful

Advocates to appear and act for him/them in the matter noted above and in connection

therewith and for that purpose to do all acts whatsoever in that connection including

depositing or drawing money, filing in or taking out papers, deeds of composition, etc., for

him/them and on his/their behalf and I/We agree to ratify and confirm all acts to be done

by the said Advocates as mine/ours for all intents and purposes. In case of non-payment of

the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf, In

witness whereof I/we hereunto set my hand on this day of May 2023. w
w_‘-e_,d)\ {
Received from the executants MMW‘@'% @WF )
Satisfied and accepted as I/'We 1 (/3 ROTEN DV TR
Hold no brief for the other side. 2
— 2 L
4\0"‘1‘?}\ 3. SanTay Reapuerm
ﬁ " \\ 4 D’Y .
GAGAN BOKALIAL ;
C) Guwahati (Assam) « S > = D LafP
P Rogdn::t:z“ o) Signature of Executant/s
!8\ 06-11-2023 ?
/ i Jyol Sa

Advocate
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AU RIZATION LETTER

I/iwe, hereby nominate, constitute and appoint Dr. Ganesh Das, son of Sri. Dijendra Ch.
Das, resident of Tribeni Apartment, Flat No. 5A, 5" Floor, Madhabdevpur, Rehabari, Guwahati
781008, Assam, as my/our authorized representative to do the following acts, things or deeds as
given below in regard to the Arya Smart Living project of M/s Arya Erectors India Pvt. Ltd.:

1. Tofile original application, interlocutory application, miscellaneous application and/or any other
application, before the National Green Tribunal (NGT), Eastern Zone Bench and/or any other

Bench of the NGT.

2. To engage or appoint any advocate, lawyer, solicitor or counsel to conduct the cases in the
National Green Tribunal (NGT).

3. To sign and verify all plaints, pleadings, applications, petitions or documents before the court
and to deposit, withdraw and receive documents from the court or from the respondents.

4. To do generally all other acts and things for the conduct of aforementioned case(s) as I/We
could have done the same if I/We were personally present.

5. I/We further undertake to jointly bear/pay all expenses towards the aforementioned case(s),
including advocates/ lawyers fee, travel and accommodation expenses, and all other expenses
incidental thereto.

Signed and delivered by the within named on .. 40:.07 2033, (date)

Sl.No. Particulars Signature s \

1. Dr. Mrinmoy Borkataki %W
S/o Dr. Munindra Borkataki &
R/o D-49, Arya Smart Living W V\/'%’j <
Abhaypur, North Guwahati 781031

Assam
Email: dr.mrinmoyborkataki@gmail.com

2 Sri. Brojen Dutta " A
S/o Late Jiban Ch. Dutta R - Tl
Rlo D-22, Arya Smart Living Ladl BROSEN "D
Abhaypur, North Guwahati 781031
Assam

Email: brojendutta07 @gmail.com

3 Sri. Sanjay Baruah
S/o Late Prutul Kumar Baruah
R/o D-49, Arya Smart Living
Abhaypur, North Guwahati 781031
Assam

Email: sanjaybar@gmail.com
| ShNSaY  LORV AL
4 Dr. Ravi Dey

S/o Sri. Mintu Dey ‘ ﬁgu,u
R/o D-39, Arya Smart Living /16 T R

Abhaypur, North Guwahati 78103 =~ }-
< *\

Assam
Email: ravidey75@yahoo.in *

GAGAN BOKALIAL\
@) | Guwahati (Assam) d’.'

Regd. No..13610

Expiry Date
06-11-2023




ANNEXURE - A -28 -

(0] ON’BLE NATIONAL EN
EASTERN ZONE HAT T
ORIGINAL APPLICATION NO. 12023/EZ

(Under Section 18(1) read with Section 14 and 15 of the
National Green Tribunal Act, 2010)

Dr. Ganesh Das & Others : Applicants
Vs.

M/s Arya Erectors India Pvt. Ltd., represented

by its Managing Director & Others : Respondents
OTAR > i INDEX
A ‘
g} Particulars : Page No.
Systopsis 1
pVist of Dates & Events 2
Original Application : 3-25
Affidavit 26
Vakalatnama 2728
ANNEXURE - A: Copy of E.C dtd. 21/01/2014 29-33
M_ Copy of GMDA NOC dtd. 25/06/2013 34
: Copy of Photo of Water logging, etc, 35
A E - D: Copy of Bed Level Survey of project 36-37
- MXQ&L Copy of Photo of Grey water mixed 38
; \\&M&E Copy of RTI application dtd. 11/12/2020 | 39— 43




12. __ olly.): Copy of RTI reply dtd.| 43-44
28/12/2020 and 13/05/2020
13. | ANNEXURE — H: Copy of approved Site Plan 45
14. | ANNEXURE - I: Copy of approved Landscape Plan 46
15. | ANNEXURE - J: Copy of approved Traffic Plan 47
16. A_N__NFM_K Copy of O.M dtd. 12/04/2016 48
17. NNEXURE - L:: Copy of REAT order dtd. 13/06/2022 49 - 53
18. | ANNEXURE - M: Copy of GMDA order dtd. 03/11/2021 54
19. | ANNEXURE - N: Copy of complaint to SEIAA 06/07/2022 | 55 -60
20. | ANNEXURE - O: Copy of complaint to SEIAA 20/10/2022 | 61 - 66
21. | ANNEXURE-P:Copy of Occupancy Certificate 06/05/2022 67
22. MM_Q Copy of NOC dtd. 05/05/2018 68
23. NNEXURE - R: Copy of Planning Permit dtd. 31/03/2018 | 6972
24. m&. Copy of Authorization dated 28/02/2023 73
25. | ANNEXURE - T: Copy of Authorization dated 03/03/2023 74
DATE: 13 March 2023 PLACE: Guwahati
DRAWN & FILED BY:
Vikram Rajkhowa
Advocate for the Original Applicants

H.No.13, Bhubon Road (Entry H.C Road),
Uzan Bazar, Guwahati — 7810001, ASSAM

vikram.rajkhowa@gmail.com
(+91) 9954348258



That the applicant is raising serious and substantial question of environment,
more particularly violations and non-compliance of Environmental Clearance
granted to M/s Arya Erectors India Pvt. Ltd. for the construction of Arya Smart
Living at Abhaypur, North Guwahati, Assam on a plot of 38,106 sq.m. (around
4,10,169.57 square feet).

The Expert Appraisal Committee, Ministry of Environment & Forest, Govt. of
India, recommended for the grant of Environmental Clearance for aforesaid
project. Accordingly, State Environmental Impact Assessment Authority, Assam
accorded necessary Environmental Clearance on 21/01/2014 as per provisions of
the EIA, 2006, subject to strict compliance of the terms and conditions.

The Applicants came to learn about the Arya Smart Living project and based on
the infrastructure, facilities, amenities, etc., which was to be provided by the
project proponent, the Applicants purchased villa/flat in the said project. But
subsequently various problems started to crop in the Arya Smart Living project
as the project proponent violated and did not comply with the various conditions
stipulated in the Environmental Clearance dated 21/01/2014 among other laws,
including non-provision of 3 meters peripheral Green Belt around the project site,
no proper storm water drainage, non-separation of grey and black water, no
proper contour survey and work, etc., including non-submission of compliance
reports and continuing construction without a valid Environmental Clearance

after its expiry. The said violations and non-compliance have resulted in a

situation whereby the concerned authorities, more particularly Guwahati

T



DATE

EVENTS

12/10/2012

Approved Site Plan

-do -

Approved Landscape Plan

-do -

Approved Traffic Plan

25/06/2013

NOC of GMDA

21/01/2014

Environmental Clearance by SEIAA

12/04/2016

Office Memorandum of MoEF

31/03/2018

Planning Permit of GMDA

05/05/2018

NOC of Rudreswar Gaon Panchayat

13/05/2020

RTI reply of SEIAA

11/12/2020

RTI application

28/12/2020

RTI reply SEIAA

103/11/2021

GMDA Order

05/06/2022

Occupancy Certifcate of North Guwahati Municipal Board

06/07/2022

Complaint to SEIAA

20/10/2022

Complaint to SEIAA

22/10/2022

Bed Level Survey

Péﬂk .__" \
| amrup ;
Ra dNo-13‘)1$ <
\ Expiry Dats- Q
Sma -




(Under Section 18(1) read with Section 14 and 15 of the
National Green Tribunal Act, 2010)

3\ |
e ' : Bd .. b3 e‘.‘. A N ‘_.. . 4 A ;: i 5 * ‘
MEMORANDUM OF APPLICATION i i
l% :
§\ é

ORIGINAL APPLICATION NO, OF 2023/EZ

IN THE MATTE 3

Dr. Ganesh Das

Son of Sri. Dijendra Ch. Das
Resident of Tribeni Apartment

Flat No. 5A, 5% Floor, Madhabdevpur
Rehabari, Guwahati 781008, Assam

Dr. Mrinmoy Borkataki

Son of Dr. Munindra Borkataki

Resident of D-49, Arya Smart Living
Abhaypur, North Guwahati 781031, Assam

¢
Q
Sri. Brojen Dutta Q‘{‘

Son of Late Jiban Ch. Dutta

Resident of D-22, Arya Smart Living

Abhaypur, North Guwahati 781031, Ass (\/
il: brojendutta07@gmail. GAGAN BOKALIAL\ \

Guwahati (Assam) 4|
Regd. Mo..13619

O
A Expiry Date
kp 06-11-2023 #
ViRt S
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4.  Sri. Sanjay Baruah
Son of Late Prutul Kumar Baruah
Resident of D-41, Arya Smart Living
Abhaypur, North Guwahati 781031, Assam

Email: sanjaybar@gmail.con

5.  Sri. Padum Deori
Son of Sri. British Deori
Resident of Nijarapar, P.O Jagiroad
District — Morigaon, Assam
Email: padumd(@gmail.co

Applicants
Versus

1.  M/s Arya Erectors India Pvt. Ltd.
Represented by its Managing Director
503, K.P Enclave, Sohagpur, Rehabari
Guwahati 781008, District — Kamrup (M)

Assam

Email: aryaere

2.  State Environmental Impact Assessment Authority (SEIAA)
Represented by its Member Secretary
Bamunimaidam, Guwahati 781021

. District — Kamrup (Metro), Assam [ ¥ ™ 4\
A e St - : Guwahati (Assam)
K P&g‘g {l',?é““ Email: ikalita.acs(@assam.go I,O ;.::d uo_gz‘la a“
up o
%._G- gd'?i;% g&iﬁ%—' 06112023 /&

,{[ b g e D



3.

Ministry of Environment, Forest and Climate Change
Government of India
Represented by its Secretary

India Paryavaran Bhawan, Jorbagh, New Delhi 110003

Email: secy-moef(@nic.in

Guwahati Metropolitan Development Authority
Represented by its Chief Executive Officer (CEO)
Statefed Building, Bhangagarh, Guwahati 781005

North Guwahati Municipal Board
Represented by its Chairman
North Guwahati, Guwahati 781030, Assam

Enaul Wmeb%aw.m

Rudreswar Gaon Panchayat
Represented by its President
Rudreswar, North Guwahati 781030
Dist. — Kamrup, Assam

) F
Emailt gwdrushvovt. gp @ gmout- . vre /o t\
Pollution Control Board, Assam A G;w:lm: (Assam) 4'
; . _ ;| Regd.No..13610
Represented by its Member Secretary \ 2\ Expiry Date j
Bamunimaidam, Guwahati 781021, Assam. o TR é
. "P’VM S

Respondents
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The address of the Applicants is given above for the service of notices of
this application. '

The addresses of the Respondents are given above for the service of notices

of this application.

That the present applicants seek to raise serious and substantial question
relating to the environment before the Hon’ble National Green Tribunal,
more particularly in regard to violations and non-compliance of the
provisions of the Environmental Clearance by Respondent No. 1 for the
construction of Arya Smart Living at Abhaypur, North Guwahati, Assam,

among other violations.

That the applicants before your Lordships are all purchasers/ owners of
House (Villa/Flat) at the aforementioned Arya Smart Living at Abhaypur,
North Guwahati, Assam, constructed by Respondent No. 1. It is further
stated by the Applicants that Applicant No. 1 is a Doctor (Surgical
Oncologist), Applicant No. 2 is a Doctor (Cardiologist), Applicant No. 3 is
a Civil Engineer, Applicant No. 4 is a Civil Engineer and Applicant No. 5 is
a Mechanical Engineer.

That the Applicants are all aggrieved by the violations/ non-compliance of
the provisions of the Environmental Clearance granted for the construction
of Arya Smart meg at Abhaypur, North Guwahatl, /y,R nt No. 1,

Guwahatl (Assam)
Regd. No..13610
Expiry Date

/qmnm
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3. That it is also one of the fundamental duties of every citizen under Article
51-A(g) of the Constitution of India, to protect and improve the natural
environment and it is the state’s obligation under Article 48-A of the
Constitution of India to protect the environment and therefore, the applicants
are entitled to invoke the jurisdiction of this Hon’ble National Green
Tribunal by way of the present application.

4, That Respondent No. 1 vide application No. Nil dated 26/06/2012 and
subsequent letters applied for prior Environmental Clearance (hereinafter
referred to as “E.C”) under the Environmental Impact Assessment
Notification, 2006 (hereinafter referred to as “EIA, 2006”) a for the
construction of Arya Smart Living at Abhaypur, North Guwahati, Assam on

plot of 38,106 sq.m. (i.., 4,10,169.57 square feet approx.), with the

wing components:

_ Piﬂk\j Baruah
Kamrup {9&

Rg" i?él";;,] {B74] construction built-up area for the project 62,133.036 sq.m.
—% N 1«23_ fium area 2886 sq.m.
\\ﬁg%‘? , “Paved area 12,989.4 sq.m.

Building footprint area 12,709.6 sq.m.
Basement area 5,791.636 sq.m.
Green belt area 7,485.96 sq.m.
The complex will have

o Villas - Type A ,6?2]/?\ 08 units

o Villas - Type B *\\ -}"\ 08 units

e Villas — Type C * \ 108 units

partme Q) [ Guwahati (Assa 156 units
ol e \ !Old. Nof.ix:] -4-] 6

’ef ke,
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» Shops 4

e Retail outlet
Total water requirement of the project (estimate) 286.63 KLD
Capacity of STP 230 KLD
Treated water will be used 3 194 KLD
For flushing 91 KLD
Total solid waste generation for the project 1.13 TPD
Power requirement 2385.17 KW
Total car parking proposed 516 nos.
Total cost of the project Rs.72.2 crores
There will be no discharge of waste water

5. That A,rya Smart Living real estate project of Respondent No. 1 falls under

Project under | Dag, Patta, Village NOC Area
Dag No. 884, 885, 889, 14 Bigha 0
Guwahati 890 & Patta No. 198 at Katha 4
Metropolitan | Abhaypur Issued on Lecha
Development | Dag No. 884, 885, 889, | 25.06.2013 |5 Bigha 0
Authority 890 & Patta No. 198 at Katha 0
Abhaypur Lecha
2 | Rudreswar Dag No. 885, 889, 890 | Issued  on | 4 Bigha 4
Gaon & Patta No. 198 at|05.05.2018 |Katha 11
Panchayat Abhaypur Lecha
3 | North Dag No. 764, Patta No. Tssued  on 2 Bigha
Guwahati 271 at North gmﬂnhxr- 2.2013
i town _ \LK

Municipal m
Board ’ LAGAN
Exulrv
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6. That the Expert Appraisal Committee, Ministry of Environment & Forest,
Govt. of India, i.e., Respondent No. 3, recommended for the grant of E.C for
the above mentioned project. Accordingly, Respondent No. 2 SEIAA,
Assam accorded necessary E.C for the said project on 21/01/2014 bearing
EC No. SEIAA.07/2013/10 as per provisions of the EIA, 2006, subject to

strict compliance of the terms and conditions.

Copy of the aforesaid Environmental
Clearance dated 21/01/2014 is annexed

herewith as ANNEXURE — A

7. That Respondent No. 4 Guwahati Metropolitan Development Authority
(hereinafter referred to as “GMDA”) vide letter No.
GMDA/BP/2214/261120122/156 dated 25" June, 2013 issued ‘No-
Objection Certificate’ under Sec.25 of the GMDA Act, 1985 for construction
of an RCC Building to Respondent No. 1. In the said letter the floor area as
well as the setbacks was clearly mentioned and it was also stated that —

“(3) Clearance of MoEF has to be furnished before starting f
/" - construction and conditions laid down therein are to be strictly complied

Copy of the aforesaid GMDA NOC letter
dated 25/06/2013 is annexed as

ANNEXURE - B
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Applicant No. | Applicant Name Villa/Flat No. | Agreement Date
1 Dr. Ganesh Das A-6 27/08/2018
2 Dr. Mrinmoy Borkataki D-49 17/03/2018
3 Sri. Brojen Dutta D-22 10 Jo€/R.016
4 Sri. Sanjay Baruah D-41 2618
5 Sri. Padum Deori D -84 09/02/2016

Applicants crave leave to submit Deed of Agreements between Applicants
and Respondent No.1 as when the same is required by this Hon’ble Court

9. That the Applicants beg to state that the problems in the Arya Smart Living
project started to crop up for the Buyers/ Residents as Respondent No. 1
violated and/or did not comply with various conditions stipulated in the E.C
dated 21/01/2014 as given below among others:

(i)  Specific Conditions at Part — A (I) (i) of E.C, i.e.,

T\

Tl “The storm water drainage shall be worked out after
Raruzah '\

g 1{%2 % « \\analysing the contour levels of the site and the surrounding area
.o ouEe

W & That Respondent No. 1 has constructed low-rise houses/apartment
numbering around 123 units under Phase - 1 and around 30 units
under Phase — 2 at Arya Smart Living project at North Guwahati. But
whenever there is slight rain fall, the entire open area get submerged
under water resulting in flood like situation and water remain stagnant

for many days.
The primary reasons for water logging 3 iving project
is due to -
)
\ 2

’QWJ?L
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(a) absence of any Storm Water Drainage, as mandated to be
constructed after analysing the contour levels of the site and the

surrounding area;

(b) the capacity of Storm Water Drainage is not in compliance of

E.C provisions;

(¢) bed level of road inside the project/campus is lower than the
bed level of outside PWD road.

Copy of photographs showing water
logging and flooding and bed level survey
of Arya Smart Living is annexed as
ANNEXURE — C and D respectively.

(i) Specific Conditions at Part — A (I) (xviii) of E.C, i.e.,

“Separation of grey and black water should be done by the
use of dual plumbing line for separation of grey and black water”

That at present the grey water is directly connected to the open drains
which in turn is causing unhygienic environment inside the premises.
Moreover, the grey water mixed with rainwater spreads over the entire

open areas whenever there is rain and waterlogging

Copy of photographs showing grey water
T A R\ﬂxed with rain water at Arya Smart

o - is annexed as ANNEXURE — E

fGAGAN BOKALIAL
Gummaﬁ (Assam) 4‘
13610

’Q‘? ¥ ""b’i\z}.&
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(iii) Operation Phase Conditions at Part — A (II) (i) of E.C, i.e.,

“The installation of the Sewage Treatment Plant (STP)
should be certified by an independent expert and a report in this
regard should be submitted to the SEIAA before the project is
commissioned for operation. Treated effluent emanating from STP
shall be recycled/reused to the maximum extent possible. Treatment
of 100% grey water by decentralised treatment should be done. Zero
discharge criteria should be met as agreed.”

That the Applicants submitted RTI application with Respondent No.
2 SEIAA dated 11/12/2020, including others, wherein various
information was sought pertaining to the project, like:

(a) validity of EC dated 21/01/2014

(b) - report regarding installation of Sewage Treatment Plant (STP)
certified by an independent expert;

(c) report regarding Rain Water Harvesting;

(d) report confirming internal road width of 7 m and 9 m inside the

project area;

six monthly compliance report of EC conditions, among others




@iv)
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Thereafter the Applicants received RTI reply dated 28/12/2020 and
13/05/2022 from Respondent No. 2 SEIAA informing the Applicants
that the Respondent No. 1 has not applied for extension of the E.C
dated 21/01/2014 which was valid up to 21/01/2019 and in regard, to
other information sought the same is not available in the office

records.

Copy of aforesaid RTI reply dated
28/12/2020 and 13/05/2022 are annexed

as ANNEXURE — G (colly.)

Operation Phase Conditions at Part — A (II) (v) of E.C, i.e.,

“The peripheral green belt of 3 mirs. width shall be
developed all around the plot area and density preferably with local
species along the periphery of the plot shall be raised so as to provide
protection against particulates and noise.”

The Applicants beg to state that 3 mirs. peripheral green belt is not
maintained all around the plot area and even there is no visible
provision for maintaining the peripheral green belt as structures like,
drains, sheds, pathways, etc., are being constructed instead of the
green belt. Be it stated that the total green belt area is to be around
7,485.96 sq.m. according to the E.C but Respondent No. 1 has

completely violated the said requirement.

({6 E/R PCopy of approved. Site Plan and

AGAN BOKALIAL
Guwahati (Assam) — H and I respectively.
Regd. Mo..13610 -

Expiry Date
06-11-2023

L.



(v)  Operation Phase Conditions at Part — A (I) (ix) of E.C, i.e.,

“Traffic congestion near the entry and exit points from the
roads adjoining the proposed project site must be avoided. Parking
should be fully internalized and no public space should be utilized.
Width of the internal road should be 7 mtrs. and 9 mirs, in the

project area.”

It is observed from the sanctioned plan and present construction, there
are some internal roads with width of 6 mtrs. only, which is causing
traffic congestions and water logging as the roads are not constructed
as mandated by Respondent No. 2 SEIAA.

Copy of approved Traffic Layout Plan is
annexed as ANNEXURE — J

Operation Phase Conditions at Part — A (I) (x) of E.C, i.e.,

“A report on the energy conservation measures confirming
to energy conservation norms finalized by Bureau of Energy
Efficiency should be prepared incorporating details about building
materials and technology, R&U factors, etc., and submit to SEIAA
in three months.”
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available.

10. That Respondent No. 1 received Environmental Clearance on 21/01/2014
with validity for a period of 5 years, ie., till 21/01/2019. Thereafter
Respondent No. 3 MoEF&CC vide O.M dated 12/04/2016 extended the
validity of E.C of the projects which had not completed five (5) years on the
date of publication of Notification i.e., 29/05/2015 to seven (7) years.
Accordingly the E.C dated 21/01/2014 of Respondent No. 1 got
automatically extended to 7 years, i.e., up to 21/01/2021.

However the project construction of Respondent No. 1 is yet to be
completed and therefore they were required to apply for the extension of E.C
dated 21/01/2014 upon its expiry on 21/01/2021, but as highlighted by RTI
reply of Respondent No. 2 SEIAA dated 28/12/2020 and 13/05/2022
annexed as Annexure — G (colly.) the Respondent No. 1 has not applied for
extension of EC dated 21/01/2014 till date, thereby operating without a valid

4
5
A copy of O.M dated 12/04/2016 is herewith n%
annexed s ANNEXURE - K. 8

\\&QN}I‘ ".I'hat according to EIA Notification, 2006 it is stated at para. 9 in regard to
the Validity of Environmental Clearance as follows —
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updated Form 1, and Supplementary Form 1A, for Construction projects
or activities (item 8 of the Schedule).”

Be it stated that an order dated 13.06.2022 passed by the Real Estate
Regulatory Authority, Assam (hereinafter referred to as “REAT, Assam™)
wherein Respondent No. 1 is a party, has observed that the promoter
(Respondent No. 1) will submit application in prescribed form regarding
extension of project completion period. Furthermore, it is reflected in the
aforesaid order dated 13/06/2022 that the representative of Respondent No.
4 GMDA stated that no occupancy certificate has been issued to the
promoter due to deviations in the approved plan. It is clear from the aforesaid
observations that the project proponent have not yet completed the project
and construction is still continuing without a valid E.C after its expiry on
21/0172021 in violation of EIA Notification, 2006 among other laws.
Therefore this is a fit case for the interference of this Hon’ble Court and to
direct the initiation of action against Respondent No. 1 under section 15 read
ith section 19 of The Environment (Protection) Act, 1986.

A copy of REAT, Assam dated 13.06.2022 is
herewith annexed as ANNEXURE — L,

03/11/2021 passed by Respondent No, 4 GMDA that certain directions were
issued to Respondent No. 1 for further consideration of O.C, i.e., Occupancy
Certificate, out of which two directions are particularly important to the

SAGAN BOg &\ The flat owners who have occupied the building without
uwa ]
nogd::;g :"‘ O} obtaining Occupancy Certificate from this Authority are

06-11-2023
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directed to vacate the premise, until all the deviations are
regularized and Occupancy Certificate is issued.

SL.No. 5 Registration particulars of RERA and periodic compliance
report submitted to MoEF against Environmental Clearance
are to be furnished.

That the Applicants beg to state that two aspects are especially clear from
the aforementioned directions that Respondent No. 1 has not submitted
periodic compliance report and without submitting the same the concerned
authorities, more particularly Respondent No. 4 GMDA are not issuing
Occupancy Certificates. Be it stated that the non-compliance and violations
by the Respondent No. 1 has put the Applicants among other residents in a
precarious situation wherein their hard earned money and dream to own a
home is on the doldrums for no fault of theirs. Therefore this is a fit case for A‘I
the interference of this Hon’ble Court. ‘i

A copy of Respondent No. 4 GMDA Order
dated 03.11.2021 is herewith annexed as %9-‘

arly compliance teports in respect of the stipulated prior

Regd. No..13610

[Expiry Date
06-11-2023




(iii)  All such compliance reports submitted by the project management
shall be public documents. Copies of the same shall be given to any
person on application to the concerned regulatory authority. The
latest such compliance report shall be displayed on the web site of
the concerned regulatory authority.”

Be it stated that the Applicants have submitted RTI applications seeking
copies of various Compliance Reports as mandated by EIA Notification,
2006 from Respondent No. 2 SEIAA but as highlighted earlier at
abovementioned paragraph 8(iii), Respondent No. 2 could not provide any
Compliance Reports pertaining to the instant project and stated that no such
records are available with them. Thereafter the Applicants filed complaints
with Respondent No. 2 SEIAA highlighting the said aspect as well as
number of violations and non-compliance of EC provisions but Respondent
No. 2 did not take any action against the erring project proponent, i.e.,
Respondent No. 1 till date.

/eevx—vkn,‘

Copies of complaints to Respondent No. 2
SEIAA dated 06.07.2022 and 20.10.2022 is

annexed as ANNEXURE — N & O respectively.

=" That Respondent No. 5 North Guwahati Municipal Board has issued

occupancy certificate for around 33 units constructed within the plot area of
38,106 square meter vide NGMB/BP(OC)/2022-2023/2513 dated
06/05/2022 for which construction permission NOC was issued by
Respondent No. 6 Rudreswar Gaon Panchayat W/NOC/ZOM—
05/17/81 dated 05/05/2018 and planning peiRhyVas 1SsHel by QMDA vide
931/0771/17-18/83 dated 31/03/2018. "

Guwahati (Assam) 4|
Regd. No..13619

Expiry Date
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It is clearly mentioned in the NOC issued by Respondent No. 6 Rudreswar
Gaon Panchayat that -

1. This NOC is subject to strict adherence to plan, approved drawing,
estimate and permissiblelrequired limit of GMDA, following all rules,

other concerned authorities fmm time to time in this regards.

2. Any alteration/addition/subtraction of the approved drawing and non-
compliance of permissible/required limit of GMDA mentioned in
planning permit No. 931/0771/17-18/83 dated 31/03/2018 will construe
this NOC as cancelled. However, the Respondent No 6 has issued the
occupancy certificate for around 33 units without conforming to the
conditions as mentioned in E.C dated 21/01/2014 issued earlier by
Respondent No. 2 for construction in total land area of 38,106 square
meter, more particularly without providing 3 mtr. Green Belt around the
project site, Rain Water Harvesting, etc.

Copy of Occupancy Certificate dated
06/05/2022, NOC dated 05/05/2018 and
Planning Permit dated 31/03/2018 is annexed as

15. Therefore the Applicants are filing the instant application under the facts and
circumstances as mentioned above and upon the grounds here under.
Furthermore the applicants No. 2 to 5 has authorized applicant No. 1 to file

. the instant application and do all such acts and deeds in this regard.

/(_{ € nll my
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That the applicant is filing the present Application on the following, among
other grounds which the applicants may take at the time of hearing of the

matter:

A. BECAUSE Respondent No. 1 has violated and/or not complied with
the terms and conditions of the E.C dated 21.01.2014 as per provisions
of the EIA Notification, 2006.-

B. BECAUSE Respondent No. 1 has violated and/or not complied with
Specific Conditions at Part — A (I) (i) of E.C dated 21.01.2014 and have
not properly analysed the contour levels of the site and the surrounding
area and the capacity of storm water drainage leading to water logging
and flooding.

C. BECAUSE Respondent No. 1 has violated and/or not complied with

Operation Phase Conditions at Part — A (II) (i) of E.C dated 21.01.2014

by failing to 100% treat the grey water through decentralized treatment

and failing to submit a report in regard to the installation of Sewage

|5 || Treatment Plant (STP) certified by an independent expert to SEIAA
*// and/or concerned authorities.

BECAUSE Respondent No. 1 has violated and/or not complied with
Operation Phase Conditions at Part —A (II) (v) of E.C dated 21.01.2014
by failing to develop peripheral green belt of 3 mtrs. width all around
the plot area with local species totalling to around 7,485.96 sq.m.

and noise.

(around 80,578.203 sq.ft.) i@ 'mtion against particulates
»
.\

GAGAN BOKA( 1AL \
Guwahati (Assam) g ’
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E. BECAUSE Respondent No. 1 has violated and/or not complied with
Operation Phase Conditions at Part — A (II) (ix) of E.C dated
21.01.2014 by failing to keep the width of the internal road at 7 mitrs.
and 9 mtrs. in many places of the project area, leading to traffic
congestion and water logging.

F. BECAUSE Respondent No. 1 has violated and/or not complied with
Operation Phase Conditions at Part — A (II) (x) of E.C dated 21.01.2014
by failing to submit a report on the energy conservation measures
confirming to energy conservation norms finalized by Bureau of
Energy Efficiency incorporating details about building materials and
technology, R&U factors, etc., and submit to SEIAA in three months.

G. BECAUSE Respondent No. 1 has violated and/or not complied with
EIA Notification, 2006 by not extending the E.C dated 21/01/2014 ,.c]
which expired on 21/01/2021 by continuing construction of the project
without a valid extension of EC from SEIAA and/or concerned
™ authorities.

'{'__’ N }-\‘

~y Pmky gzmwi; H7* \BECAUSE Respondent No. 1 has violated and/or not complied with

Kamrup (M
?amNop-i( Vi?’éﬁ

g‘?% ?ﬁ‘ /< pompliance report and without submitting the same Respondent No. 4
\’?4@,‘ Ent / GMDA will not issue Occupancy Certificates, and have directed that

R the premises should be vacated for no fault of the Applicants and/or
- resident buyers. -

e directions of Respondent No. 4 GMDA by failing to submit periodic

1. BECAUSE Respondent No. 1 has not submitted Compliance Reports

Guwahati (Auam]
Regd. No..1361a
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J. BECAUSE Respondent No. 2 SEIAA has not acted upon the
complaints filed by the Applicants with the said authority highlighting
the number of violations and non-compliance of EC provisions by
Respondent No. 1 but Respondent No. 2 have not taken any step/action
against the erring project proponent till date.

K. BECAUSE Respondent No. 4 could not have granted Occupancy
Certificate to Respondent No. 1 without the compliance of E.C
conditions as required by law.

L. BECAUSE in the Hon’ble Apex Court judgments in 7N Godavarman
Thirumulpad vs. Union of India & Ors., (2014) 4 SCC 61 and Lafarge
Umiam Mining Private Ltd. vs. Union of India, (2011) 7 SCC 338 that
power of the regulator under Section 3(3) of the Environment
(Protection) Act, 1986 is coupled with duty and there is a need for

effective monitoring mechanism.

\BECAUSE the principle of Sustainable Development and the
utionary principle, which have been held to be part of ‘Right to
gjry ‘D.m- »)

Life’ require that EC conditions are fulfilled.
BECAUSE under Article 48-A of the Constitution of India it states that

the “State shall endeavour to protect and improve the environment and
to safeguard the forests and wild life of the country.”

Guwahati (Assam)
Regd. No..13610

Expiry Date
06-11-2023
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INTERIM PRAYER

That in view of the above facts and circumstances, it is most respectfully
submitted that the Applicants have a good prima facie case, and in
consideration of said facts and circumstances, this Hon’ble Tribunal in the

interim, may be pleased to -

(i) direct Respondent No. 1 to stop all construction activities in the Arya
Smart Living project site wherein construction is going on without
a valid Environmental Clearance, and/or

(ii) direct Respondent No. 1 to submit all Compliance Reports (till date)
with the concerned authorities, with a copy of the same provided to
the Applicants, and/or

(ili) direct the formation of a fact finding Committee and conduct
inspection of the project site for violations and non-compliance of
Environmental Clearance dated 21/01/2014 and submit a report
before this Hon’ble Court, and/or

respectfully prayed by the Applicant that this Hon’ble Tribunal may be
pleased to -

i)  direct Respondent No. 1 to comply with the Specific Conditions at
@TA R > Eart —A (I) (i) of E.C dated 21.01.2014 and take necessary steps to

yze the contour levels of the site and the surrounding area and

GAGAN BOKALIAL
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the capacity of storm water drainage and take necessary steps to
address the problem of water logging and flooding, and/or

(ii) direct Respondent No. 1 to take necessary steps to comply with the
Operation Phase Conditions at Part — A (II) (i) of E.C dated
21.01,2014 and treat 100% of the grey water through decentralized
treatment and submit a report in regard to the installation of Sewage
Treatment Plant (STP) certified by an independent expert to SEIAA
or to concerned authorities, and/or

(iii) direct Respondent No. 1 to take necessary steps to comply with the
Operation Phase Conditions at Part — A (II) (v) of E.C dated
21.01.2014 by developing the peripheral green belt of 3 mtrs. width
all around the plot area with local species totalling to around
7,485.96 sq.m. (around 80,578.203 sq.ft.) to provide protection
against particulates and noise, and/or

(iv) direct Respondent No. 1 to take necessary steps to comply with the
Operation Phase Conditions at Part — A (II) (ix) of E.C dated
21.01.2014 by keeping the width of the internal road at 7 mtrs. and 9 Q{»

mtrs., and/or

- (v) direct Respondent No. 1 to take necessary steps to comply with the
Operation Phase Conditions at Part — A (II) (x) of E.C dated
21.01.2014 by submitting a report on the energy conservation
measures confirming to energy conservation norms finalized by
Bureau of Energy Efficiency incorporating details about building
\ /AP materials and technology, RW, and submit to SEIAA
* immediately, and/or /\\o }*
_ *®
)

Guwahat! tﬁ;s;gi <)
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(vi) direct Respondent No. 1 to comply with all the provisions of the
Environmental Clearance dated 21/01/2014, and/or

(vii) direct respondent No. 1 not to operate without a valid Environmental

Clearance, and/or

(viii) direct the respondent authorities to initiate action against Respondent
No. 1 under section 15, 16 and 19 of The Environment (Protection)
Act, 1986, among other laws, for violation and non-compliance of
E.C dated 21/01/2014 among other violations, and/or

(ix) Topass any other such order(s)/direction(s) as this Hon’ble Tribunal
seem fit and proper in the facts and circumstances of the present case.

. DATE: 13 March 2023 PLACE: Guwahati

§

DRAWN & FILED BY: ?

Vikram Rajkhowa

Advocate for the Original Applicants
H.No.13, Bhubon Road, Uzan Bazar
Guwabhati — 7810001, ASSAM
vikram.rajkhowa@gmail.com
(+91) 9954348258

Guwahiti (Assam)
Regd. No..13610

Expiry Date
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA

0O.A No. OF 2023/EZ

INTHE MATTER OF:

Sri. Ganesh Das & Others : Applicants
Vs.

M/s Arya Erectors India Pvt. Ltd., represented

by its Managing Director & Others : Respondents

Tribeni Apartment, Flat No. 5A, Madhabdevpur, Rehabari, Guwahati 781008, in the
district of Kamrup (Metro), Assam, do hereby solemnly affirm and state as under:

1. That I am the applicant in the present application, and as such I am fully
conversant with the facts and circumstances of the case, and I am also authorized
by the other applicants vide letter dated 28,02.2023 and 03.03.2023 annexed with .
_ . the instant petition, hence I am competent to swear this affidavit on their behalf,
m R P

4 K. ky Qm?gh \ 7
amyr

J\Re d‘,_‘Ngam 15) %

5 gsry Dale- :
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been concealed therefrom.

Identified by
‘b-@@aa:)t\’(\a(F'\
Advocate
- Enrl. No. 0% {.t!:;._‘..l.{ |

DEPONENT

Seginindy affinsd o2iure re this day.
saitify thet | read o «r and sxpla.reo
@ contents lo the deciarant and that
the declarant se>med parfactly tn
snidaretand the»
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0.A No. OF 2023/EZ

: Applicants

. x X i . e
A 113 | () AN ¥ "ll

ooi. Advocates, as shall accept this' Vakalatnama to be-his/their true and lawful
Advocates to appear and act for him/them in the matter noted above and in connection
therewith and for that purpose to do all acts whatsoever in that connection including
depositing or drawing money, filing in or taking out papers, deeds of composition, ete.,
for him/them and on his/their behalf and I/We agree to ratify and confirm all acts to be
dane by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on
my/our behalf. In witness whereof I/we hereunto set my hand on this 2% day of January

OK)\HAL \ %ﬁﬂ W
Guwahati (Assam) ﬁ\ Advocate

Regd. No..13618 |
a1 9,
06-11-2023
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA

O.A No. OF 2023/EZ
INTHE MATTER OF
Dr. Ganesh Das & Others : Applicants

Vs.

M/s Arya Erectors India Pvt. Ltd., represented : Respondents
by its Managing Director & Others
Know all men by these presents that the  above, named
—Zeetom Leard
do hereby nominate, constitute and appoint Sri, ikhowa and Sri. Debojit
Gogoi, Advocates, as shall accept this Vakalathama to be his/their true and lawful

Advocates to appear and act for him/them in the matter noted above and in connection
therewith and for that purpose to do all acts whatsoever in that connection including
depositing or drawing money, filing in or taking out papers, deeds of composition, etc., for
him/them and on his/their behalf and I/We agree to ratify and confirm all acts to be done
by the said Advocates as mine/ours for all intents and purposes. In case of non-payment of
the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf. In
witness whereof I/we hereunto set my hand on this 3ad day of Manch.2023.

sived from the executants
ed and accepted as I/'We
Mhotet for the other side:

inky Barys
Ka: 3 (M),
iReg

Ao 12281
Expiry Dais-
8-11:23

Sodvw deos

Signature of Executant/s

Dalooyit G

Advocate

Advocate

-~
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F. No. SEIAA.07/2013/10
-~ Government of Assam .
State Kavironment Impact Assessment Authority (SEIAA)
Bamunimaidam, Guwahati - 781021 ;
Dated 21" January, 2014
To, % ¥,
M/s Arya Ervcrors India Pyt Ltd.
503, K.P, Enclave, Sohagpur,
Rehabari, Guwahati - 781008.
Subject: Envirsomental Clearance for construction of Arya Smart Living at Abhaypur,
: North Guwahati, Assam by Vi/s Arya Erectors India Pvt, Ltd. - Reg.
N
. Sir,

This has reference to your application No. Nil did 26/6/2012 snd subsequent leners seeking
priov Environmental Clearance for the procedure in the lights of provisions under the ELA Notification,
2006 and subsequent amendments on the basis-of the maudatory documents enclosed with the épplication
viZ., Form }, Form 1A aud the additional clarifications furnished in response to the observations of the
Expert A—WW Commitiee constituted by the competent suthority in its meeting held on 19th
Septumiber, 2012 end subsequently, recommend the proposal by SEAC on 17/7/ 2013 for issus of
Environdiental Clearance for the project.

2. v ltis imereliv, noted chat the project involves the coustruction of Arys Smart Living at
Abhaypur, North Guwsbsti 0a « plot aree of 38,106 s5. m. The total conswustion built ap area proposed
for the project is 62,133.036 sq. m. The Podium area 2886 squm. The paved area is 12989.4 sq.m. The
building foot print grea is 12709.6 sqm. The basement area $791.636 sqm. The Green beit arca is
7484.96 sqm. The complex will have Villas- Type A 08 units, Type B 08 units, Type C 108 unirs,
b Apartment units 156, Shops ¢ and Rewil outlet 4. The total water requirement of the project is estimared
to beabout 286,63 KLD. The capacity of STP is 230 KLD. The treated water will be used 194 KLD and
#~ for Flushing 91 KLD. There will be no dischusged of waste water. Towl solid waste generation oy the
project will be 1.13 Tones per day. The posser requirement is 2385.17 KW, Total car patking proposed 516

nos. The total cost of the project is Rs, 72.2 Cores. i, ’ h _

3. The Expen Appraisal Committes, Ministry of Environment & Porest, Govt. of India afier
due consideration of the relevant documents s d by the project propouent and additionsl
clarifications furnished in response to its observations, have recommended for the grant of Environmental
Clesrance for the project mentionied above. Accordingly, SETAA, Assam hereby accord necessary
Envizonuiestal Cleatance for the abgye project as per the provisions of Environmentsl Impacy Assessinent

Notification, 2006 and its subsequent ameudments, subject 1o strict compliance of W

conditigns as follows:

PAKT - A. SPECIFIC CONDITIONS

L Construction Phase

(i)  Provision shiall be made for the housing of constricnon Ishour v
infresructure and fecilities such as fuel for cooking, toilets , mobile SF
licalth core, créche, et¢ The housing may ben-the form of oy

completion of the project. /
(i) A Pirst Aid Room shall be provided in the project bifh

-~ { Kanitup |
Member Secretary ¢ i ‘.-.2% /
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TV A e opsoll excavated during construetion sotivisies Sould be siored for use n horticulture!
" lendscape development within the praject site, '

(v) Disposal of muck during construction phase should not ereate auy adverse effect on the

néighbouring communities and be disposed taking the necessary precautions for general safety and hesalth
&spects of people, only in approved siteg with the approval of competent authority,

()  Soil and ground water samples shall be tested to ascertain that there is no threat 1o ground water
quality by leaching of heavy metals and other toxic contaminants,

(x)  The diesel required for operating DG sets shall be stored in undetground tagks and if réquired,
clearance from Chief Controller of Explosives shall be taken.

xi)  Fly ash should be used as building material in the construction as per the provisions of Fly Ash
Notification of September, 1999 mdmmmmaﬂgm, 2003 subject o availability of the same,

(%vi) Water demand during constriction should
and other best practices referred,

(xvii) Permission for Bround water use shall be
coastruction/operation of the project.

(xvii) Separstion of grey and blsck waier should be done by the use of dual plumbing lrs fy sepRafifyNo. 13610 | =
of grey and black water. - \ ;

\ %\
(xix) Fixtures for showers, toilet flushing and drinking should be of low flow either by a.se ™y
- Prossure reducing devices or sensor based control. _ 7

()  Use of glass may be reduced by upto 40% to reduce the electricity cousumption and logdn
itipning, If necessary, use high quality low E value glass.

x

(xxi) | -___:f-‘shqu!ﬂ_mec:-t Prescriptive requirenent as P Energy-Couvervation Building
 appropriate mummm smﬂmﬁﬂ%ﬁmw eut.

(xxii) Opx;qne_'wﬂ. .should mest pt’esmptive requirement as per Eneigy Conservation utiing Ehde.
which is proposed to be mendatory for all gir-conditioned Spaces while it s aspiratip L ot woti
. -tonditioned spaces by use of appropriate thermal insulation material to fulfill reguirement,

WietnBdr Secratary .
SEIAA. Assam @
- = R L il ‘T ,--...,.... ..,M_ - ; s e
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(i) The apptoval of the competent éuthority shall be Obtained for structusal safety of the building due

At

10 earthguske, adequacy of fire fighting equipments, etc. as per Natioval Building Code including
(xxiv) Reguler supervision of the above and other 1 s for monitoring should be in place ell through
the construction phase, 0 &5 to avoid disturbance to the surroundings. .

(xxv) Under the ﬁnﬂs;ians of Environment (Protection) Act, 1986, legal action shall be initizted against -
the project proponent if it is found that construction of the project has been started without obtaining
environmental clearance. ! S

IL

(i) . The instaliation of the Sewage Treatment Plant (STP) should be certified by an independent expert
snd 8 report in this regard should be submitted to the SEIAA before the project is commissioned for

. operation, Treatzd effluent emanating from STP shall be recyoled/ reusad o the maximum exient possible.

Treatment of 100% grey water by decentralized trestment should be done. Zero discharge criteria should

be mt as agreed.

(i)  The solid waste generated should be properly collected and segregated. Wet garbage should: be
composted and dry/inert solid waste should be disposed off to the approved sites for land filling after
ig recyclable material. -

(iify Diesel power generating sets proposed s source of power during operation phase should be of
stack of DG sets shiould be equal to the height needed for the combined capacity of all proposed DG sets. -
Use of low sulphur diesel is obligatory. The location of the DG sets may be decided suitzbly without
disvurbance to the public. .

{iv) Noise should be controlied to ensure that it does B0t exceed the prescribed standards. During might
time the noise levels measured at the boundary of the building shall be restricted to the permissible levels
to comply with the prevalent regulations. -

(v)- 'The peripheral green belt 6f"3 mivs. Width shall be developed all around the plot aice and density c§
preferably with Jocal species along the periphery of the plot shall be raised so as 10 provide protection _it

&gsinst particuiaies and noise. _

(vi) Weep holes in the compound walls shall be provided to ensure uaturel drainzge of rain water in the

(vii) Rain water barvesting for roof run-off and surface run-off should be implemented. Before e
recharging the surface run off, prestreatment must be done to remove suspended matter, oil and greas: £
The bore wall for rainwater recharging should be kept at lcast 5 mis. sbove the highest of ground walée

table,

(viii) The ground water level and its quality should be mouitored regularly.
(ix) Traffic congestion near the entry and exit points from the roads adjoining the proposed projagtieife
must be avoided. Parking should be fully internalized and no public space should be utilized. Width Y{ T
internal rosd should be 7 mt. and 9 mts. in the project arca. W
(x) Areport on the energy conservation measures confirming to energy conservation nomns ;n;‘ - v

by Bureau of Energy Efficiency should be prepared incorporating details about building materials &
technology, R & U Faclors, ¢tc. and submit to the SEIAA in three mounths fime.

B T T —— ke i - AT o —— o o i i S i

" (xi)  Energy conservarion measures like instullation of CFLs/TFLs for the lighting the arvay O N :

building should be integral part of the project design. Use CFLs axd TFLs should be prog
and dispossd off/ seat for recycling as per the prevailing guidelines/rules of the regulaty:
‘avoid mercury contamination. Use of solar energy should be incorporated for illuminaf§
dreas, lighting for garden and street lighting in addition to provision for sl water heatitg=54
should be achieved up to 20% as committed. ‘

Mantbe! Secretary
SEIAA, Assam ol 9
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i) Ceatel ir-conditoning gy ffcent syt baving at st 3 st i of BEE my be
pm"d&i fm’ih@ proposed project.

(xiii) Efforts mgy be made to use solar energy to the maximum extent possible.

(xiv) Adequate measures should be taken fo prevent odour problem fitm solid waste pimssxﬂg plant -
azd STP.

(xv) The building should haye adequate di
passage of natural light, air, and ventilation.

{(xvi) The emergency evacuation plan should be implemen

, 1. The project proponent shall also submit six my reports on the status of complisnce of the

mpuiatedECmmnmmducﬁnsmﬂfxafmmd&ﬂ(bothmhardmpwsaswcilasby&
mail) to the SEIAA/ Regional Office of MGEF.

n, facilities and documents/ data during inspection by the project proponeat.

3 In me,cm pfzm‘y change(s) in the scope nf&z_am_m project would require a fresh appraisal by

4 The SEIAA reserves the rigitt to add additional safeguard measures mbse-quentlx if found necessary,

and to take astion ms{uﬁmg revoking of the environment clearance under the provisions of the

Environmental (Protection) Act, 1986, to ensure effective implementation of the suggested safeguard
measures in a time bound and satisfactory manner.

All other statutory clearances such as the e@mwis for storage of diesel from Chief Controller of
Explosives, Fire Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972, ete,
shall be obtained, as applicable by project pmm from the respective competent authorities,

6: These stipulations’ would be enforced among others under the provisions of Water (Prevention and
Conirol of Pollution) Act, 1974, the Air (P tion and Control of Pollution) Act, 1981, the

_M.

Environmeptal (Protestion) Act, 1986, the Publio Lisbility (Insuance) Act, 1991 and EIA

Notification, 2006.

%

7. The project proporieut should advertise in at least two local Newspapers widely cn‘cu}med in'the -

‘region, one which shall be in the vernacular
Environmental Clearance and copies of cl
advertisement should be made within 10 day,
copy of the same should be forwarded to the |

ge informing that the project has been sccorded
; letters are available with the SEIAA, Assam. The
n the date of receipt of the Clearance letter and &

8. Environmental clearcace is sub_;cet to final order of the Hon'ble Supreme Cowrt of Indiz in the matter

of Gea Foundation V. Union of India in Writ Petition (Civil) No. 46@ of 2054 as may be apnlicable
10 this project. T

#. 9. ~The. proponen' shall upload the-stams wf-compliane uf the m*pu:mea EC

results of monitored data on their website #nd shall update the samdf 1
simultancously be sent to tae SEIAA and Regional Office of MoEF. Thefgag
‘namely PMs, PMys, 8Oy, NO,, ¢te. (ambient levels us well as stack emig
parameters, indicated for the project shall be monitored and a record be
domain,

)“’Hﬁgér Secretary

b S WP VORI Y
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11. This Baviroanental Clearance is valid for a period of Five Years from the date of issue.

Ihs;rsfa‘.:}f.:!@

Akl Member Secretary
Member Secretar PEIAA Assam
SEIAA, Assam
Bamusimaidam, Gowatati-21

Memo No. SETAA/07/2013/10 2 ~ Dated 215t January, 2014,

Copy to the : - ;
1) Principal Secretary / Secretary to Govt. of Assam, Environnental & Forest Department,
Dispur, Guwabati-6 for favour of information,

2) PCCF, Forest Departmieat, Govt. of Assam, Rehabari, Guivahati-8 for kind informaion.
3 Regien Offce. MoET, ot of ladi, L, Lumbategn, Nest MIC Voo,
Shillong-793021 for favour =
W C ok Member_ S:crew
Mewmber Secvetary 2| 1] 1 Seam

)] ,.

)| Guwahati (Assam)

Regd. No..13610
?f_ Expiry Date
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Sir / Madam,

mmtoymammmmmmmm;m;wewmm

Mﬂﬁf mmom,ﬁagm

10520.32 Sq.M !
Koo 'J'
_____ o .
Gth KKK : / 7th paitie !
8th HARK - f 8th XXX ¢
Mezeunine 288 Sq.M / Basemgnt  o0ex /
Beundary-wall at ABHAYPUR Guwahati. :
Setbacks : North  6.35 M,15.59 M South 3.9 M,3.08 M,3.74 M,4.46 M,6.11 Q‘}J

East 3.17 M,B.39 M,9.42 M,9.59 West MN&MWBN
M,10.40 M

(3) Clearance of MOEF has to be furnished bafore starting construction and conditions !W

are to be strictly complied with. ‘\ R}'
(4) The NOC is not to be honoured without'the affixed security hologram of GMDA, *\
\
=
! - Regd. No..13610 | =
2 : % Expiry Date §/
i ! : 06-11-2023 /& /
5% = Chief B> /;
Encio : One copy of appraved plan. S‘g&ahaﬁ Metre .
am
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Abhaypur, North Guwahati,Dist-Kamrup,Assa

AREA STATEMENT _ as per Document received from client.

Total Plot Area =30 Bigha 4 Lessa as bellow.

Phase I = 23 Bigha 13 Lessa, with Dag No- 884,885,889,890 and patta no 198
Phase II = 4 Bigha 4 katha 11 lessa Dag No= 884,885,889,890 and patta no 198
Club House (Phase I1I) = 2 Bigha with dag 764 patta 271

Data recorded as per Topographiecal Survey

Comprehensive Topographical Survey done on 06/10/2022. All data are
available in the topographical site plan in meter with respect temporary
benchmark 100 meter at middle of the ASL campus of phasel.

A. AVERAGE GROUND LEVEL

a. Inside Phase 1 campus— 99.88

b. Inside phase 2 campus— 100.277
PWD Road — 100.160
Western side (outside of wall) — 100.160
Southern side (outside of wall) ~ 100.495
Eastern side (outside of wall) — 100.140
North east side (outside of wall) — 99.92
. Northern side (outside of wall) — 100.277
B. DRAIN

a. Right drain starting point — 98.940

b. Right drain end point <99.110

c. Left drain starting point- 99.779

d. Left drain end point- 99.110

e. Tri junction point ( junction between drains (right , left drain of
phasel) and drain from phase 2) - 99.110
Left main outlet drain starting point —99.110
eft main outlet drain connecting with PWD drain — 99.269

R SHoe o

A i,

N\ A

Guwahati (Assam) | |
Regd. No..13618 Q

xpiry Date
11-2023 /50

PRECISION SUBVEYING CO
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Bylang N Y12, Bora Sarwca, Ulubar, Boeokmth7?, Assam




L\ 641423

C. COMMENTS
a. The average ground level outside the boundary wall at western side
is 20 cm higher than average ground level of the phase 1 in ASL

campus

b. The average ground level outside the boundary wall southern side
is 61 cm higher than average ground level of the phase 1 in ASL
campus.

¢. The average ground level outside the boundary wall at Eastern side
is 26 cm higher than average ground level of the phase 1 in ASL
campus.

d. The average ground level outside the boundary wall at northeast
side is 26 cm higher than average ground level of the phase 1 in
ASL campus. .

e. The average ground level outside the boundary wall at Northern
side is 40 ecm higher than average ground level of the phase 1 in
ASL campus. :

f. The average ground level of phase 1 of ASL campus is 40 cm
lower than average ground level of phase2 in ASL campus.

g. The average ground level of PWD road is 20 cm higher than
average ground level of the phase 1 of ASL campus.

h. The average ground level of PWD road is 11 cm lower than
average ground level of the phase 2 of ASL campus.

i DRAIN -Bed level of PWD drain at near to ASL is 16 cm higher
than bed level of tri junction area of the drain of ASL campus.

ry Date- / .

PRECISION SURVEYING CO o e P
{81 P, Sutyanarayan Pz, Huabats Paih TRy T suryey Qeracisior ndlactin - 7
Eh0e No 12, Bave Serite, Ulobur, G shall7, Aitam 81 B840 83510 o Wty precsisnindiact in £ .
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ANNEXURE:- ~

To
The Public Information officer _
1. Name of the Applicant: ~ Padum Deori & Ganesh Chandra Das

2. Address: C/o Gunakanta Baruah, Nirzapur, Jagiroad,
Morigaon, Assam, 782410 & Tribeni Apartment, Flat no 5A, 5% floor,
Mahadebpur, Rehabari, Guwahati, Assam, 781008.

3. Telephone No.: +919706569299/+96893200563/+919864040244

4. Email Address: padumd@gmail.com& ganeshda ia

5. (i) Particulars of Information: File No. SEIAA.07/2013/10
(ii) Concerned Department: State Environment Impact Assessment Authority
(SEIAA).

(iif) Particulars of information required: Please provide the following information
and copy of the documents mentioned in the below mentioned points 1 to 11,

=~ ]
e ud T

1. Validity of Environmental Clearance issued on 215t Jan 2014 for construction of
Arya Smart Living is already expired as per the reference letter. Kindly provide
us a copy of the renewed environmental clearance issued from SEIAA in favor
of M/s Arya Erectors India Pvt. Ltd. As the construction is still in progress.

2. As the builder have allowed to occupy the villas, please provide the report
submitted by the project proponent for compliance to the clause no (i) of

operation phase.
3. Rain water harvesting report submitted by the builder and its compliance.

4. Report submitted on energy cmsérvation matters.

. Report submitted by the builder for confirming i
.M inside the project area.




caifdiion

7. Six monthly reports submitted by the builder in order to comply the stipulated
EC conditions

8. SEIAA inspection reports as the builder have already allowed occupying the
villas to the buyers.

9. As per the current construction permission obtained from the concerned
authority, it seems that there is a change in construction scope as compared to
the scope briefed in environmental clearance issued on 21% Jan 2014. As per
the general condition clause no 3 of environmental clearance letter, project
should have a fresh appraisal by the SEIAA. Please provide a copy.

10.Other compliance reports submitted as per the requirement of SEIAA.

11.We have requested the above mentioned information through an application
dated 20/12/2020/ Please provide a response to our application.

(iv) Details of information required:
(v) Period for which information required: From 25.06.2011 to 31.10.2020
(vi) Other Details:

6. Istate that the information sought does not fall within the restriction contained gtl
in Section 4 of the Act and to the best of my knowledge it pertains to our office. ?

1. Sd- Padum Deori
2. Sd- Ganesh Das

Date: 11.12,20

£
19 / Pinky Baf ,

GAGAN BOKALIAL\ \
Guwahati (Assam) | <& ‘
Regd. No..13619 g

Expiry Date




ANNEXURE: ¢~

FORIL « A
To
The Public Infarmation elficer
1. Mameofthe Apghicent Padum Deorl & Ganesh Chandra Das
2. Address { Clo GunstantaBaruah, Nizarapar, Jagirozd, Marigoon, Assam,
782410 & Tribanl Apartment, Flat nio 54, 5% floor, Madhabdebpur, Rehabari, Guusahati, Assam,
781008
3. Telephone Mo,
4. Emeil 2ddress N b A s
5. (i) Particulars of information: File to. SEIAA.07/2013/10

1

(i) Concerned Department: State Envircnment Impact Assessment Authority (SEIAA).

(iif) Particulars of irformation reguired: Please provide the folloving information and copy of
the documents mentioned tvihs belupy mentEissg poifts 11011,

Validity of Exironmental Clearance issugd on 21 Jan -Zf;}l& for construction of Ar‘{a Smart Living
is already expired as per the reference letter. ¥indly provide us @ copy of the renewad

environmental clearance issusd from SEIAR in favor of 1/s Arya Erectors india Pvt. Ltd. as the

corstruction is still in progress.

As the bullder Have allswed to scovny the villas, please provide the report submitted by the
project proponent for compliznie (o tha clause na (i) of operation phase.

Rain water harvesting report submitted by the bullder and its compliance.

Repoit suhmitted on enérgy conservation maasures.

Repsit sulwaitted by the buitder for confiving internplroad widih 7w 5nd 9 m inzide the
project area. '

Repact submitied fo- T the measyres taken to prévent otlour probien from solid waste
processing plarRaE 1w, I“
v, —

%L conditions,

179\ Regd.No.13619
Y 2\ Expiry Date




=0, SEIAA inspection reportsas the bulldar have slready ellowad oceupying the villas to the buyers,

#}. As pai the cusvent construgtion perniission obteingd from tha contermed authoilly, it ssems
that theve is a change in construction scope as compared to the scope brisfed in snvirenmeantal
clearance issusd on 21°% jan 2014, As per the general condition clause no 3 of enviranmental
clearance letter, project should have a fresh appraisal by the SEIAA. Please provide a copy.

10, Other compliance reports subinitted as per the requirement of SERA,

11, We have reguested the above wmentioned informaticn through en application dated
20/10/2020. Pleas provide a response to our applicaticn.

{1:} Derails of information requirsd:
() Period for which informaticn required: From 25.06.2011 to 31.10.2020
{vi) Other Detalis:
6. | state that the information sought does not fall within the restriction containad in Sectlon 4 of

the Act and to the best of my knowledge it pertains to your office.
7. Afee6fRe. . has bean depasited i;';_.a—-’esz;‘_.gfﬁce-vtde SOOI . . VORI

t\p .M

Date: §7.14,20

GAGAN BOKALIAL\ \

: am el Q) [ Guwsahati (Assam) d‘.‘
13515 % ) O\ Regd. No..13610
W s— 1~23 Q@ 06112023 /5
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OFFICE OF THE'STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ASSAR

Ministry of Environment,

No.SEIAA.7/2013/11 / laRY Dated: § 8//13/R08 2
To

Forest and Climate Change, Government of India
g ATDAD A ATI-21

t_-' _.JL.I AT i.._ .

\/mﬁm Deori & Ganesh Chandra Das
: Clo: Gunakanta Baruah, nizarapar, Jagiroad, Morigaon, Assam, 782410 &
Tribeni Apartment, Flat no 54, 5" Floor, Madhabdevpur,

Rehabari, Guwahati, Assam, 781008

Sub: - Information under RTI Act, 2005.
Ref: - Your application no. nil dated 20/10/2020.

With reference to your application no. nil dtd 20-10-2020 it is to inform you that the EC for
construction of Arya Smart Living at Abhaypur, North CGuwahati was issued vide No.
SEIAA.07/2013/10 dt. 21% January, 2014 with a validity period of 5(Five) years from the date of issue.

As per office record M/s Arya Erectors India Pyt. 1td has not applied for extension of EC at
SEIAA, Assam office till date,

-

&
' Youss faithfuliv .g
i é

I
 chat Qe’
SETAA, Assam ,
wmm Guwahati-21




OFFICE OF THE STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ASSAM

Ministry of Environment, Forest and Climate Change, Government of India
DAMUNIMAIDAM, GUWAHATI-21,
No.SETAA.7/2013/ | & {-t-:l Dated: 13 /0572022
To
. Ganesh Chandra Das
Tribeni Apartment, Flat no 54, 5™ Floor, Madhabdevpur,
Rehabari, Guwahati, Assam, 781008

Sub: - Information under RTI Act, 2005.
Refi - Your application No. Nil dated 08/03/2022.
With reference to your application no. nil dtd. 08-03-2020, the following

informations are provided.

(1) M/s Arya Erectors India Pvt. Ltd has not applied in this office for extension
of the EC No. SEIAA.07/2013/10 dtd. 21-01-2014 which was valid upto 21"

(2) & (3) The same is not available in our office record.

(4 ) The information availahle in our office were earlier intimated vide letter

No.SEIAA.7/2013/11 dtd 28-12-2020.

Yours faithfully

= (8-
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F. No, 22-27/2015-IA-111
Government of India
Ministry of Environment, Forest and Climate Change

(1A Division)
Indira Paryavaran Bhawan
All Ganj, Jor Bagh Road
New Delhi- 110003,
Dated the 12" April, 2016
OFFICE MEMORANUDM '

Subject: Notifications issued by the Ministry of Environment, Forest and

- Climate Change vide $.0. No. 1141 (E) dated 29.04.2015 and $.0.

No. 2571 (E) dated 31.08.2015 under the provisions of the EIA

Notification 2006 regarding extension of Validity of
Environmental Clearance-Clarification regarding.

The undersigned is directed to Inform that in respect of the subject mentioned
above, the Ministry has decided to clarify the applicability of the Notifications as under:

() The Environmental Clearance of the projects which had not completed
five (5) years on the date of publication of Notification i.e. 29.04.2015,
there valldity will stand automatically extended to seven (7) years,

(i)  The Environmental Clearance of the projects which have completed five
(S) years on the date of publication of Notification i.e, 29.04.2015 and
the project proponents submitted application for extension of their
validity within the validity period of five (5) years, the validity of such
environmental clearances will also be extended to seven (7) years.

(il)  The Environmental Clearance of the projects which have completed five
(5) years on the date of publication of Notification i.e. 29.04.2015 and
application of seeking extension of validity has not been submitted within
the validity period by the project proponent, their extension of validity
will be decided on case to case basis.

This issues with the approval of the Competent Authority. (

;
(Dr. Satish C. Garkoti)
Scientist ‘F’

5 | SSILYHS

1. -All ¥ Officers of IA Division )

2. Chairpersons / Member Secretarie: (>

3. Chairman, CPCB GAGAN BOKA( 1AL
4. Chairpersons / Member Secretaries of all SPCBs / UTPCCs[G) [ Guwanhati (Assam)

Regd. No..13610

1. PS to HMEFCC

2. PPS to Secretary (EFCC)
3. PPS to SS(SK)

4. PS to IS(MKS)/PS to IS(BS) / Ps4o TSCARI.
5. Website of MoEFCC '
6. Guard File
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ANNEXURE W .

1. Complaint petition
Dr Ganesh Chandra Das, Buyer of villa no.A6 and Padum Deori, Buyer of villa no D84 of Arya
Smart Living , North Guwahati Jjointly submitted a petition dated 27.12.2021 alleging the

a. The promoters have occupied the building without obtaining the occupancy cerfificate
from the competent authority and he has allowed the buyer to occupy the building even
R’ after rejection of occupancy due to unauthorized construction.

e b. 'Ihmisamepmmmﬁmmdgelamﬁmef'mmhndwimmpwwmemﬁllmdwiﬂi
respect to the land shown for obtaining building construction permission from the
competent authority (GMDA). As per informatiori provided by GMDA, there are a total
plot area. of 28 Bighas 4 Lecha covered by Dag No. 884, 885,889, 890 and Pta no. 198
where the competent authority had granted the building construction vide NOC no.

. OMDA/BP/2214/26112012/56 dated 25.06.2013.

/< GMDA/BP/2214/26112012/156 dated 25.06.2013. The phase II of the project covers a
_ plot area of 6362 square meter( approx 5 Bigha).

After perusal of the petition, the Authority directed the Registrar and Town Planner, RERA to
conduct a joint inspection along with the land records staff of North Guwahati Circle to
ascertain the details of the project area.

The team conducted joint inspection on 20.05.2022 in presence of both the parties and submitted
report on 26.05.2022. From the joint inspection report the following came to light:

Arya Erectors India Pvt, Ltd took up

¢ Projects falling under
jurisdiction of three different Authorities. i




'—?Wﬂ

L Pro;ect area as stated in the A.pplicaﬂon Form-(a) Dag No:884, 885, 889, 890 and Paita
no. 198 situated at Revenue Village Abhaypur= 14 Bigha 0 katha 4 Lecha
(b) Dag No.884, 885, 339 890 and Patta no. 198 situated at Revenue Village Abhaypur=
5 Bigha 0 katha 0 Lecha
Total(a+b)= 19 bigha 4 lecha
I Registration fees paid- Rs2,54, 275/-

0L NOC for building Construction- Issued vide No, GMDA/BP/2214/26112012/156 dated

25.06.2013 by CEO, GMDA.

IV. No. and Date of Registration  Certificate  issued by RERA- No.

ASSAM’RERA,QOI?IWGS dated 17.07. 2021.
L Pro,}ect area as stated in the Appiiaanon Form-4Blgha 4 Katha 11 Lecha covered by Dag
No. 885, 889, 890 and Patta no. 198 situated at Revenue Village Abhaypur d
IL  Registration fees paid- Rs. 65,725/

II. NOC for building Constmctim- Issued vide No, RGP/791/NOC/2004-05/17/81 dated
05.05.2018 by President, RudreswarGac Panchayat against 885, 889, 890 and Patta no.
198 situated at Revenue Vil-lage.Abhaypw. .

IV. No. and Date of Registration Certificate issued by RERA- Noe. Qey
MSAMBRA!ZOI?&GHI?IHOW 19.10. 2020,

N > :

4 Pm;ect area- 2( two) Bighas undm- Dag No, 764, Patta No. 271 situated at revenue
village North Guwahati town.

NOC for building Construction- Issued vide No. NGTC/NOC/2013-14/1742 dated
. 18.12.2013 by Chmnnan, North Guwahati Town Committee.

it & : .::" s per Chitha copy and Jamabandi copy of revenue vi
Erectors India Pvt. Ltd is the landholder of the following areg




'.‘o‘.
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i

Project part under Rudreswar Gaon Panchayat

-7 5~

Dag No 884- 19 Bigha 0 katha 9 Lecha
Dag No. 885- 0 Bigha 01 Katha 11 Lecha
DagNo. 889- 03 Bigha 02 Katha 0 Lecha
Dag No. 890- 05 bigha 01 Katha 4 Lecha
Total 28 Bigha 0 katha 4 Lecha

(i) As per Chitha copy and Jamabandi copy of revenue village North Guwahati Town KP mo.
271, the Arya Erectors India Pvt. Ltd is the landholder of the following arca as mentioned against
the dag no, 764,

Dag No 764- 02 Bigha 0 katha 0 Lecha,

Total area of land held by the Arya Erectors India Pvt. Ltd at Abhaypur and North Guwahati
town under the project- 30 bigha 0 katha 04 Lecha( 28B-0 K- 04 lecha + 2 B-0 K-0 L)

During joint visit , it is seen that the project is being implemented in the entire area of 30 Bigha Iy
0 Katha 4 Lecha (28Bigha 0 katha 4 Liecha of Abhaypur village plus 2 Bigha 0 katha 0 Lecha ?
of North Guwahati town). However,the promoter has not yet submitted application for
registration of the project being lmg*!&nwﬁed at revenue village North Guwahaa town over an o
areaof2blghacovarcdby1)agN0.mdePNu.ZTImdaisobaiancepaﬁofthepmject Qe'
under GMDA measuring 4 Bigha 13 Lecha.

a. Projectarea - 04 Bigha 04 katha 11 Lecha( 6569.58 sqm)
b. Registration fees due — Rs. 65,695.80 -
c. Registiation fees paid — Rs. 65, 725.00
d. Excess payment-  Rs.29.20

Project part under GMDA

a. Project area as per land records & Status in the field- 23 Bigha 0 Katha 13 Lecha(
30947.94 sqm)

b. Rggtstranon fees due-Rs, 3,09,479.40

¢. Registration fees paid- Rs, 2,54,275.00

d. Less payment- Rs.55,204.40

3 [in| Regd.No.13610 -
] = Expiry Date }
06-11-2023 /&




SATIMAa ang en

on 13.06.2022 on the following issuest -

i. Less payment of Registration fees showing less project area-against NOC issued by
GMDA.
ii. Non-submission of application for registration against NOC issued by North Guwahati
Town committee (Now North Guwahati M.B.)
iil.  Occupancy certificate,
iv.  Extension of project completion period of the Project under GMDA

The representatives of the promoter stated that they are ready to pay the balance amount of
registration fees against the project under GMDA as it falls under the project area and to submit
application for registration against NOC issued by North Guwahati town Committee along with
prascribed fees as soon as possible.

Regarding extension of project completion period also the promoter will submit application
in prescribed form.

The representative of the GMDA stated that no occupancy certificate has been issued to the
promoter due to deviations in the approved plen. He mentioned that the promoter had
constructed some structures which were not approved by GMDA. A part of the structure which
was approved by North Guwahati MiB. hes been constructed o the site carmarked by GMDA as
open area in the approved dtawmgfplmu It was also brought to the notice of the Authority that
~ Oceupancy certificate has already been issued by North Guwahati MB against the project
approved by them. _

In view of above, and after careful consideration of the records at hand, the Authority
hereby directs the promoter as follows: ;

a. To deposit the balance amount of registration fees of Rs.55, 204.40 against the project

under GMDA within 10( ten) days.

b. To submit application for registration of project under North Guwahati Town within 10(

ten) days.

e. To apply for extension of registeation certificate implemented against NOC issued by
GMDA along with all requisite documents and fees within 15( fifteen) days. Non
compliance will attract provisions of Section 61 of the Act.

CEO, GMDA and the Executive Officer of North Guwahati M.B, to take a joint meeting
' e in the épproved plan by the

1 the promoter for examini

g c: ' ) <\,
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f. ﬁwmmume a:fso*he m Wﬁ&aw&rwmgﬂw project
T ggamst NOC Lssued by North Guwahati Town Committee (Now North Guwahati MB).
This disposes the petition dated 27,12,2021.

sd |7

(T.Y.Das)
Chairperson

Memo No. ASSAM/RERA/2017/64 Dated. 13.06.2022
Copy for information and necessary action to:
l. M/S Arya Erectors India Private Ltd. 503, KP Enclave, Sohagpur, Rehabari,

Guwahati-08.
2. The CEO, Guwahati Metropolitan DwelopmmtAuthmty Bhangagarh, Guwahati-05. I.")
3. The E.O. North Guwahati MB.
4, The Registrar i/c, RERA, Assam, _
¥ Dr. GanﬁhChmdeea,MawaamAé Arya Smart Living, North Guwahati
A

GSM (Complainant) (M.No- 98640402
6. Shri Padum Deori, Buyarefvmam D84, Arga Smart Living, North Gu

(Complainant) (M. No- 968932

PN

Registrar i/c .
Real Estate Regulatory Authority
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S STATFED BUILDING, BHAN AGARH, GUWAHATI-781
Website: www.gmda,assam.gov.in Tel: 0364-2629650/9824
E-mail: ceogmdaghy@grmail.com Fax; 0361-2629891
NO.GMDMB?&HMZGIIZOIZJ’SM Dated : 3 1} 2021,

In phrsuance to order Ref No GN@N&P&%J%&HZDH&B? dated 06.102021 in conaeation 10
Occupansy Certificate proposal of M/S Arya Erectors Pvt Ltd, the undersigned heard Mr Ganesh Das & advocate
Shri Divas Jyoti Neth representatives of Shri Padum Deari on 49.10.2021 in presence of D. Kalita, Town Planner,
GMDA, and N Deka, TPA, GMDA.
Whereas 14 nas of low rise Apartn ent building (upto G+2), having 124 residential units were permitted
by GMDA vide BP NOC no GMDA/BP/2214/261 12012/156 dated 25062013 in Phase-1, at revenue village
Abhaypur under Sila Sinduri Ghopa mouza covered by Dag no. 884,885,889,890 & Patta no. 198 in a plot area of 28
L Bighas 4 Lecha land out of which 13 nos have been completed and a security Barrack (AT) has been constructed
instead of 14"™ plock which is not yet constructed. A Club house (Gr+1) with swimming pool at Gr Floor was
# permitied vide No. NGT CNOC.’ZOB&OM!I‘?& dated 15.12.2013 by North Guwahati Municipal Board at village
North Guwahati Town under Mouza Sila Sinduri Ghopa covered by Dag no. 764 & Pattano. 271, 0n 2 plot area of 2
Bighas land area, adjoining the plot on which permission issued by GMDA on 25.06.2013 as mentioned earlier.
Whereas it appeared from documents and field visit that the construction of the Club house approved by
North Guwahati Municipal Board mentioned above was actually undertaken on & plot corbined with area of
approved site of land as Phase T and part of 2 Bighas on which Club house was actually permitted. The 2 bigha of
\and is to be utilized for open tennis court, care taker room in addition to a part of Club house.

The undersigned examined the documents and facts placed before him and following directions are
issued for further consideration of the OC proposal.

{. The triangular garden as earmarked in the approved plan at the main entrance which is obstructed by
constructing a brick wall is to be removed first and kept open as per earlier approved plan.

_ 2. Aclearance report. from North Guwahati Municipal Board is to be obtained in respect of the deviation vis-a-vis
regularisation of the Club house, in issuing the Oceupancy Cerifieate of the Club house, which is con
over an arca of approved site plan as per permission accorded by MDA for Phase-1 on 25.06.2013. i

"4, The flat owners who have occupied the building without obtaining Occupancy Certificate from thi
B Authority are directed to vacate the premise, until all the deviations are regularised and Occupancy Certificate i
issued.

4. Children Park as per approved drawing is 1 be restored.

P 5, Registration paiticulars of RERA and periodic compliance report submitted to MoEF against Environments
R Clearance are to be furnished.

6. To submit rectified as built drawing with modification as per earlier approved drawing and directions issue
after clearing the unauthorized constructions.

7. This Authority shall abide by the w issues of this project raised at th

in connection to the
~ }
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“Yours faithfully,

L (Kausar, Hilaly, ACS) -
< g :’ sChief ivg Officer
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ANNEXURE N
To Date: 06/07/2022
Chairman
State Environment Impact Assessment Authority
Bamunimaidam, Guwahati 781021

Suhjeet: Non-compliance to the conditions stipulated in the environmental clearance
reference No, SEIAA.07/2013/10 dated 21" January 2014,

Ref: 1) Environmental Clearance issued by SEIAA vide letter No. F.No
SEIAA.07/2013/10 dated 21 January 2014,

2) RTI response letter No. SEIAA.7/2013/11 dated 28/12/2020 and letter reference
No. SEIAA.7/2013/1579 dated 13/05/2022.

3) Guwahati  Metropolitan ~ Development  Authority (GMDA)  order
RA/BP/2214/26112012/316 dated 03.11.2021.

- (#YReal Estate Regulatory Authority (RERA) order dated 13.06.2022

We would like to draw your kind attention to environmental clearance conditions granted to
M/s Arya Erectors India Private Limited es per letter No. F.No SEIAA.07/2013/10 dated
21 Janvary 2014 issued by State Envircnment Impact Assessment Authority, Govt of
Assam (SEIAA).

OVERVIEW AND SUMMARY OF OBSERVATIONS

age 1
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¢ Bovironmental clearance issued for construction of Arya Smart Living have been
expired on 20" Jan 2019, _

¢ SEIAA had communicated vide letter reference No. SEIAA.7/2013/11 dated
28/12/2020 and letter reference No. SEIAA.7/2013/1579 dated 13/05/2022 that M/s
Arya Erectors India Private Ltd had not applied for renewal of environmental
clearance which is expired on 20® Jan 2019 as well as the project proponent have not
submitted the compliance report before SEIAA.

¢ Guwahati Metropolitan Development Authority (GMDA) had communicated vide
order reference No.GMDA/BP/2214/26112012/316 dated 03.11.2021 that the
occupancy certificate is not issued for Arya Smart Living and the project
construction is not completed with respect to the sanctioned plan in order to process
the occupancy certificate application.

¢ Real Estate Regulatory Authority (RERA) had communicated vide order dated

13.06.2022 that there are misrepresentations in declaring the total land of the project

as well as M/s Arya Erectors India Private Ltd have to obtain the project construction

* extensions from the concerned authority within a stipulated time period.

P REIAA has not initiated actions against the non-compliance of environmental

'.Psnky Bamh

vprance conditions for construction of Arya Smart Living as per Environment
[_ Kamrup () idtection) Act, 1986 and Environment (Protection) Rules, 1986.
Ra d. Nr} 12514

g o

1. Specific Conditions Part A(T)(i) of environmental clearance states that *

“The storm water drainage shall be worked out afier analysing the contour levels of the site
and the surrounding area and the capacity of storm water drainage "

M/s Arya Erectors India Private Limited has constructed approximately 123 + 30 units of
low-rise apartment. Whenever there is slight rgis
under water resulting in flood like situati

ire open areas get submerged

Bagnant for many days (some

Page 2 of 6
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photos are enclosed herein). The main reason for water logging situation is due to absence

of proper Storin Water Drainage which was mandated to be constructed by M/s Arya

Erectors India Private Limited after analysing the contour levels of the site and the
surrounding area and the capacity of storm water drainage as per environmental clearance
conditions. Authority shall investigate in details and initiate the actions as per the prevailing
Act and Rules.

2. Specific Conditions Part A(I)(xviii) of environmental clearance states that

“Separation of grey and black water should be done by the use of dual plumbing line for
separation of grey and black water.”

It is observed from the present construction that grey water is directly connected to the open

drains which in tumn creation of an unhygienic environment inside the premises. Moreover,

ke installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the SETAA before the
project is commissioned for operation. Treated effluent emanating from STP shall be
recycledfreuséd to the maximwm extent possible. Treatment of 100% grey water by
decentralized treatment should be dowe. Zero discharge criteria should be met as agreed.”

It is observed from the SEIAA communication vide letter reference No. SEIAA.7/2013/11
dated 28/12/2020 and leiter reference No. SEIAA.7/2013/1579 dated 13/05/2022 that M/s
Arya Erectors India Private Ltd had not submitted the report and compliance before SEIAA.
However, the project is commissioned by the propeaeni without submitting the required

reports although GMDA have not allowed e oypy the project. As per th
Page 3 of 6 GAGAN BOKALIAL |\
(@) Guwahati (Assam) ‘_1_|
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order issued by RERA and GMDA, the project Arya Living is still under construction

phase. Authority shall investigate in details and initiate the actions as per the prevailing Act
and Rules.

4, Operation Phase Conditions Part A(IT)(v) of environmental clearance states that

“The peripheral green belt of 3 mtrs. Width shall be developed all around the plot area and
density preferably with local species along the periphery of the plot shall be raised so as to
provide protection against particulates and noise. "’

It is seen from the present construction status that 3 mitrs peripheral green belt is not
maintained all around the plot area and even there is no visible provision for maintain the
peripheral green belt as some structures like STP sheds etc. are already constructed.

.+ Authority shall investigate in details and initiate the actions as per the prevailing Act and

5. Op eration Phase Conditions Part A(I)(vii) of environmental clearance states that

harvesting for roof run-off and surface run-off should be implemented. Before

"VME ! '!'--m ging the surface run-off, pre-treatment must be done to remove suspended matter, oil

' 'arid. grease, The bore well for rainwater recharging should be kept at least 5 mts above the
highest of ground water level, ”

It is observed from the present construction that the rain water harvesting for roof run-off
and surface run-off are not implemented properly as mandated by SEIAA. Authority shall

investigate in details and initiate the actions as per the prevailing Act and Rules.

6. Operation Phase Conditions Part A(II)(ix) of environmental clearance states that

Paged of 6
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should be utilized. Width of the internal road should be 7 mir and 9 mir in the project

It is seen from the sanctioned plan and present construction, there are some internal roads
with a width of 6 mtr. Moreover, it is noticed from the joint measurement ‘carried out for
one of the C type unit that the covered parking area constructed by the proponent is less
than the area shown in the sanctioned plan, Now it is very difficult for the house owner to
park the vehicle in the designated parking space which resulting the owner to park the
vehicles on the road. So, there is traffic congestions expected in internal roads as the roads
are not constructed as mandated by SEIAA and on top of it the vehicles are also being
parked on the ‘road. We request your authority for a detail investigation and initiate
necessary actions as per the prevailing Act and Rules.

7. Operation Phase Conditions Part A(ID)(x) of environmental clearance states that

“A report on the energy conservation measurés confirming to energy conservation norms
finalized by Bureau of Energy Efficiency should be prepared incorporating details about
building materials & technology, R&U factors, etc. and submit to the SEIAA in three

months. "

It is observed from the RTI response received from SEIAA that the reports mentioned in
operation phase conditions part A(ID)(x) are not submitted before SEIAA till 8 years
whereas it was to be submitted in three months.

8. It is observed that the project ptoponent did not submit the documents mandated in
General Conditions Part B 1, 3, 9 & 10. As per the General Conditions 11, the
project Arya Smart Living does not have a valid environmental clearance from
SEIAA as of date,

Regd. No..13610

Expiry Date .
06-11-2023
L
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This is for your necessary action at the eatliest since it is clear instance of violation of
environmental condition as mentioned above, It is prayed before your authority for an

immediate investigation and initiate necessary action as per the Act and Rules in force,

We will be highly obliged before your authority for an immediate action.

Yours faithfully

/&{w&-t})

Dr. Ganesh Chandra Das

Buyer of Villa No A-6, Arya Smart Living

P.O College Nagar, P.S Changsari, District Kamrup 781031,
Mobile No: 98640 40244

Padum Deori \
B o i K. » * *
Buyer of Villa No D-84, Arya Smart Living \
P.O College Nagar, P.8 Changsari, District Kamrup 781031, 18 oo ol bl
: _ S i
Mobile No: +96892843267 Expiry Date
: 06-11-2023 é'l‘ J
Email; padumd@email.com < ,.a';

N
Yire NT

Copy to:
1. CEO, Guwahati Metropolitan Development  Authority, Statfed Building

Bhangagarh, Ghy-05 for information and record.

Chairperson, Real Estate Regulatory &uﬂlor_-_ _

Ghy- 22 for information and record. T

Assam, Jawahar Nagar, N.H.-37,

Page60of 6



" ANNEXURE. n- 85~

To Date: 20/10/2022
Chairman

State Environment Impact Assessment Authority

Bamunimaidan, Guwahati 781021

Subject: Non compliance to the conditions stipulated in the environmental
clearance reference No. SEIAA.07/2013/10 dated 21° January 2014 with written
petition by Dr Ganesh Das dated on 07-07-2022

Dear Sir,

We would like to draw your kind attention to enviromﬁental clearance conditions
granted to M/s Arya Frectors India Private Limited as per letter No. F.No
SEIAA.07/2013/10 dated 21 January 2014 issued by State Environment Impact
Assessment Authority, Govt of Assam (SEIAA).

OVERVIEW AND SUMMARY OF OBSERVATIONS

* SEIAA had granted environmental clearance for construction of Arya Smart
Living at Abhoypur, North Guwahati, Assam by M/s Arya Erectors India
Private Ltd on 21* Jan 2014. ;

:;?_' .

Rervins,

»
e
s

£ .

CAREN abRAPANavE
@[ Guwahati (Assam) ﬁ
|| Regd.No..13610

"2\ Expiry Date 57
k\ 06-11-2023 45_;
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123 /
+ e SETAA had communicated vide letter reference No. SEL&A.?/ZO"ing/datad
28/12/2020 and letter reference No. SEIAA.7/2013/1579 dated 13/05/2022 that
M/s Arya Erectors India Private Ltd had not applied for renewal of
environmental clearance which is expired on 20" Jan 2019 as well as the

project proponent have not submitted the compliance report before SEIAA.,

O/o e SEIAA,A_ssam
pae R0 212
IECENYED
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* Guwahati Metropolitan Development Authority (GMDA) had communicated
vide order reference No.GMDA/BP/2214/26112012/316 dated 03.11.2021 that
the occupancy certificate is not issued for Arya Smart Living and the project
construction is not completed with respect to the sanctioned plan in order to
process the occupancy certificate application.

* Real Estate Regulatory Authority (RERA) had communicated vide order dated
13.06.2022 that there are misrepresentations in declaring the total land of the
project as well as M/s Arya Erectors India Private Ltd have to obtain the

from the concerned authority within a

project construction extensions

"NON-COMPLIANCETO THE CONDITIONS  STIPULATED IN Qé-

ENVIROMENTAL CLEARANCE KOTAR

/ *\\
o
: i _ : . lo Regd. No. 13610 | <3
1. Specific Conditions Part A(I)(i) of environmental cleardake stitoiylpik, /OO
: ﬁ% 06-11.2023 \g/
_ Voss <

“The storm water drainage shall be worked out after analysing Yhe &:@Ws of

the site and the surrounding area and the capacity of storim water drainage”

M/s Arya Erectors India Private Limited has constructed approximately 123 + 30
units of low-rise apartment. Whenever there is slight rain fall, the entire open areas
get submerged under water resulting in flood like situation and water remain stagnant
for many days (some photos are enclosed herein). The main reason for water logging
situation is due to absence of any Storm Water Drainage which was mandated to be
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constructed by M/s Arya Erectors India Private Limited after analysing the contour
levels of the site and the surrounding area and the capacity of storm water drainage as
per environmental clearance conditions.

Authority shall investigate in details and
initiate the actions as per the prevailing Act and Rules,

2. Specific Conditions Part A(D(xviii) of environmental clearance states that

“Separation of grey and black water should be done by the use of dual plumbing line
Jor separation of grey and black water.

It is observed from the present construction that grey water is directly connected to
the open drains which in turn creation of an unhygienic environment inside the
premises. Moreover, the grey water mixed with rain water and spread over the entire
open areas whenever there is rain. Authority shall investigate in details and initiate the
actions as per the prevailing Act and Rules.

’/ﬁf """’“""‘nl.-..

3. Operation Phase Conditions Part A(II)(i) of environmental clearance states that

“The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the SEIA4
before the project is commissioned Jor operation. Treated effluent emanating from
STP shall be recycledireused to the maximim extent possible. Treatment OF 9%

* qu}‘_
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SEIAA.7/2013/11 dated
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report and compliance before SEIAA. However, the project is commissioned by the
proponent without submitting the required reports although GMDA have not allowed
the proponent to occupy the project. As per the order issued by RERA and GMDA,
the project Arya Smart Living is still under construction phase. Authority shall
investigate in details and initiate the actions as per the prevailing Act and Rules.

4. Operation Phase Conditions Part A(II)(v) of environmental clearance states
that

“The peripheral green belt of 3 mtrs. Width shall be developed all around the plot
area and density preferably with local species along the periphery of the plot shall be
raised so as to provide protection against particulates and noise.”

It is seen from the present construction status that 3 mtrs peripheral green belt is not
maintained all around the plot area and even there is no visible provision for maintain
the peripheral green belt as some structures like STP sheds etc. are already
constructed. Authority shall investigate in details and initiate the actions as per the
prevailing Act and Rules.

5. Operation Phase Conditions Part A(II)(ix) of environmental clearance states
that

“Traffic congestion near the entry and exit points from the roads adjoining the
- proposed project site must be avmdad Parkmg should be fully internalized and no
public space should be utilized- Vidth internal road show /lﬁep’gt):\bzd 9 mtr

in the project area. * ; : \\
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It is seen from the sanctioned plan and present construction, there are some internal
roads with a width of 6 mtr, Moreover, it is noticed from the joint measurement
carried out for one of the C type unit that the covered parking area constructed by the
proponent is less than the area shown in the sanctioned plan. Now it is very difficult
for the house owner to park the vehicle in the designated parking space which
resulting the owner to park the vehicles on the road. So, there is traffic congestions
expected in internal roads as the roads are not constructed as mandated by SEIAA
and on top of it the vehicles are also being parked on the road. We request your
authority for a detail investigation and initiate necessary actions as per the prevailing
Act and Rules.

6. Operation Phase Conditions Part A(ID(x) of environmental clearance states
that

“A report on the energy conservation measures confirming to energy conservation Q€'

norms finalized by Bureau of Energy Efficiency should be prepared incorporating
details about building materials & technology, R&U factors, etc. and submit to the
SEIAA in three months.”

It is observed from the RTI response received from SEIAA that the reports
mentioned in operation phase conditions part A(I)(x) are not submitted before
SEIAA till 8 years whereas it was to be submitted in three months.
L. It is observed that the project proponent did not submit the documents
mandated in General Conditions Part B L 3, 9 & 10. As per the General
__Conditions 11, the project Arya Smart Livin not have a valid
o dodigtininsntal clearance from SEIAA as of dage§

"oyl Kednap ) \
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This is for your necessary action at the earliest since it is clear instance of violatior
environmental condition as n mentioned above. It is prayed before your authority for
immediate investigation and initmt& necessary action as per the Act and Rules in force.

We will be highly obliged béfore your authority for an immediate action.
Yours faithfully

M"“*W Bofuboi’ D4, frga Serd Liv

& g g i AR S
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ANNEXURE: P —F1-
o

OFFICE OF THE CHAIRMAN
NORTH GUWAHATI MUNICIPAL BOARD

No, NGMB/BP(OC)/2022-23/2513 Dated:« 0

NCY CERTIFICATE
() of Building Byelaws, 2014]

[Under Rule 15
To,

SRI ANIL KUMAR SARMA,
Managing Director

Arya Erectors India Pvt. Ltd.
Abhaypur, North Guwahati

Dist: Kamrup, Assam, PIN-781030

Sir

_ This Is to certify that the construction of the R.C.C. Building- GiF,+2™ floor approved
vide No Objection Certificate No. RGP/791/NOC /2004-05/17/81 dated 05/05/2018, situated at
Reveniue Villages ~ Abhaypur, Mouza: Sila-Sindurighopa, Dist: Kamrup, Assam covered by Dag
Nos. 885, 889 and 890 of K. P. Patta No. 198 under the supervision of Technical
Person- Akar Foundation, having registration No. 7/22284, Is permitted to occupy the
building based on the following-

Completion Certificate submitted by RTP along with as buiit drawings showing plot
and built-up areas.
Completion Report in Form No. 16.
Sioa by o e o 1.
Certificate by Structural Englneer on Record in Form No, 19, .
Area statement on construction of buildings as per as bulit-drawings in Form No. 22. :
Detall report on construction of bulldings as per as built drawing in Form No. 27. ,J"J
Certificate from the Chief Elactrical Inspector cum Adviser, APDCL, - e
vide No,CETA/SES/2021/Pt-11/, ingaon/SSROH/139 dated 14/02/2022
N.O.C. Issued vide No. FAES/FPY ¥/3881/689¢
Director of Fire and Emergency Services, Assam,
10. Rain Water Harvesting provisions are existing.

~4

=
 ;

® SNonawN

o\
e GAGAN BOKALIAL\ |\
LT Guwahati (Assam) d'
?2)422Regd. No..136510 | =
L AS Expiry Date Qj,f
_ 06-11-2023 /=,
North Municipai B < 4
NP : 1 Guwahat! Municipal Boand
Mema No. NGMB/BP(OC)2022:23/2513 Dated:- 06-05-2022
Copy to:= :
1. The Assessment Branch, N.G.M.B. for information, Sﬂ{,_
~ Chairman
North Guwahatl Municpal Board

North Guwahati



| : GOVE R N‘M;E@é\}' OF ASSAM |
RUDRESWAR GAON PANCHAYAT
Rudreswar. North E’Agwa{ést{,&mmp-. Assan, Pin-7R1030
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The Office of the undersigned do fiersby issue the following NOC I
Jor construction of buililing and approve the drawing submitted in the - '
name of ~M/S Arya Erectors India Pvt LtL, of 2 Floor, Happy Villa,
‘Uzanbazar, Guwahati3, Kamrup(M), Assam, under the below noted
terms and conditions:
1} - Type of Construction : “REC, .
2)  Totat Plot Area = 4*%&7;, 4 Mﬁas, 3 .ﬁe‘cﬁa.f
3)  Total Arvea: 657100 Sq.Mt. '
4)  Approved Floors »Giz ? 4
5)  Purpose of Construction = :&eswfe:nﬁa[" jﬂ&f‘ ' i ' g
6} Location of the Building Premises - Day No - 885, 880, 850 .
Patta No - 198, Revenue village - AbRayper, Mouza - Sifa. Sinduri
Ghiopas Dist - Kawmup(Assam) undlor the, Jurisdistion. of Rudveswar .
Gaon ‘meﬁayat. : ; 1 _ - Q{)"

i Expiry Date -
A , 06-11:2023 ,
; " - S B




TYPED CoOPY ANNEXURE:- ¥
FORM - 2
OFFICE OF THE
GUWAHATI METROPLITAN DEVELOPMENT AUTHORITY
GUWAHATI
PLANNING PERMIT
No. 931/0771/47-18/38 Dated: 11/04/2018
To: The President
Rudreswar Gaon Panchayat
Sila Sinduri Ghopa, Guwahati

Kamrup, Assam
Sub: Modified Planning Permit

Ref: Application dated 18/07/2017 Submitted by M/s Arya Erectors India Pvt.
Ltd

Sir/Madam,

With reference to the above application for development to erect/re-
erect/add to/alter a building at Abhoypur of Sila Sinduri Ghopa mouza.
Planning Permit is hereby accorded under Section-5 (Guwahati Building
Construction & Regulation Bye-law of 2014) read with Section-4 of
Guwahati Building Construction (Regulation) Act, 2010, in accordance
with plan submitted with /without modification/ conditions. The proposed area
of construction falls under Residential Zone per Master Plan and falls under
Moderate Intensity zone as per Development Intensity Zones. The
particulars of the construction for which permission accorded is given below,
Modification in Building Plan if required shall be done within the permissible
limit given below

Particulars :
Dag No :885, 889 890 | Patta No :198 Rev Village. :Abhyopur
Mouza :Sila Sinduri| Ward No : - Name of Road :10.60 M
Ghopa wide road
Plot Area :6620.16 R
Sq. m. ‘AT

Regd. No..13610

Expiry Date
086-11-2023
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S| | Parameter | Permissible/Req | Proposed Approved | Remarks
No uired
1 |Height of - 9.60 M 9.60 M *Recreatio
Building nal and
2 | No. of Floors | G+2 G+2 G+2 open
& Blocks spaces,
3 |Use Residential Residential Residential | driveway,
| Apartment Apartment | Apartment | floor
FAR 150.00 | 102.00 102.00 height and
4 | Coverage 40.00 % 43.58 % 40.00 % | stair
Type of | RCC RCC RCC should be
Construction e as per
5 |Front  set |Block I-5.20 M Block 1-8.26 | Block  I- | provision
back Block I1-5.20 M M 8.26 M of
[SOUTH] Block ITI-5.20 M | Block 11-6.00 | Block  II- | byelaws.
Block IV-5.20M M 6.00 M
Block V-5.20 M Block I1I-6.00 | Block III- | *Sewage
M 6.00 M treatment
Block 1V-6.00 | Block 1Iv- | plant
M 6.00 M should be
6 | Rear set back | Block 1-1.80 M Block I- 3.00 | Block  I- | provided.
[NORTH] Block I1-1.80 M M 3.00 M
Block I11-1.80 M | Block 1I- 3.90 | Block  II- | *Coverage
Block IV-1.80 M M 3.90 M should be
Block  .III- | Block III- | 40%
4.60 M 4,60 M maximum.
Block IV- 5.20 | Block  IV-
M 5,20 M *2M Floor
7 |Sidesetback |Block I- 3.60 M|Block I- 7.20 | Block  I- | height
[EAST] (Gap) M (Gap) 720 M |Should be
Block II- 3.60 M |Block II- 3.30 | (Gap) 3.00M.
(Gap) M (Gap) Block II-
Block III- 3.60 M|Block II-|3.60 M |*The
(Gap) | 7.20 M (Gap) | (Gap) earlier PP
Block IV- 3.60 M | Block IV- 1.20 | Block I11- | issued
(driveway) M 7.20 M
(driveway) | (Gap)
Block 1IV-
1.20 M
(driveway) | —=—sm~
8 |[Side set back | BlockI- 1.80M | Block I- 1.20 | Block () VAR I
Block II- 3.60 M|M 4.20 >\
(Gap) Block II- 7.20 */K \
Block III- 3.60 M |M (Gap) 7.20 @‘ 4
(Gap Block  1II- | (Gapf”| 5}
3.30 M (Gap) A i




Block IV- 3.60 M Block IV- 7.20 | Block III-
(Gap) M (gap) 3.60 M
(Gap)
Block 1Iv-
7.20 M
; : ; (Gap)
Boundary Length = X Height = X Type = X
Wall

N.B.- 1) Provision of parking, stair, plantation, open space, no. of
Dwelling Unit etc. are to be made as per byelaws.
2) Rain Water Harvesting system have to be provided

Encl: As Annexure-1 | Yours faithfully,

Memo No: 931/077147-18/38-A

Copy to.

1) M/s Arya Erectors India Pvt. Ltd, 2" floor. H. No.2. Happy Villa. Uzanbazar,
Guwahati-3, you are requested to contact Rudreswar Gaon Panchayat for
Building Permission, :

2) Ar. Amitabh Sarma (RTP) 2™ floor, Woodland Complex. H.K. Kakoty Road.
Ulubari. Guwahati-7. For informatior

Regd. No..13610
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Fhie Presiddiont

Bontiap, Assiim

Sub:  Mudified Manoing Peewit
Ref 3
SirAdim,

Hassbeasn i Cliaon Pt b,
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FORM - 2

QFFIG_E OF THE

Appication dutl I3 7 Sutanined by
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s

Wit reterence 10 the absovis application for develapment o eretie-crtadd wwiatior u buildig s bl par of

uniler Sections8 (Gravihodl Buillding Coniraciivn &

Regutation Byestaww of 2004} wead with Seetiond of Qusatiati Duilling Comstuciion fagadiion Aet 20HL
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ANNEXURE . ©

l/we, hereby nominate, constitute and appoint Dr. Ganesh Das, son of Sri. Dijendra Ch.
Das, resident of Tribeni Apartment, Flat No. 5A, 5" Floor, Madhabdevpur, Rehabari, Guwahati
781008, Assam, as my/our authorized representative to do the following acts, things or deeds as
given below in regard to the Arya Smart Living project of M/s Arya Erectors India Pvt. Ltd.:

1. To file original application, interlocutory application, miscellaneous application and/or any
other application, before the National Green Tribunal (NGT), Eastern Zone Bench and/or any
other Bench of the NGT.

2. To engage or appoint any advocate, lawyer, solicitor or counsel to conduct the cases in the
National Green Tribunal (NGT).

3. To sign and verify all plaints, pleadings, applications, petitions or documents before the court
and to deposit, withdraw and receive documents from the court or from the respondents.

4. To do generally all other acts and things for the conduct of aforementioned case(s) as I/We
-could have done the same if |/We were personally present.

5. I/We further undertake to jointly bear/pay all expenses towards the aforementioned case(s),
including advocates/ lawyers fee, travel and accommodation expenses, and all other
expenses incidental thereto.

Signed and delivered by the within named on 28-2-23

1. Dr. Mrinmoy Borkataki : W&
S/o Dr. Munindra Borkataki M .

R/o D-49, Arya Smart Living _

Abhaypur, North Guwahati 781031

o)

el

>
a>
,/efl-'z “q)l....

$: Sri. Brojen Dutta
Sfo Late Jiban Ch. Dutta ~ *\
R/o D-22, Arya Smart Living GA GAN BOKALIAL

Abhaypur, North Guwahati 781031 ’O Guwahati (Assam) 4_|

Assam ..f) Regd. No..13619

Email: brojendutta07 @gmail.com 8 Expiry Date -.,,“
06-11-2023 /. %/

3 Sri. Sanjay Baruah 5
Slo Late Prutul Kumar Baruah Q-

R/o D-49, Arya Smart Living
haypur North Guwahati 781031

all sanjaybar@gmail.com

W Rend No-175 1
‘JQ’}ri E?\  }i a} '..M.L‘.Q
¥ N 8198 |
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ANNEXURE: 7 |

I/we, hereby nominate, constitute and appaoint Dr. Ganesh Das, son of Sri. Dijendra Ch.
Das, resident of Tribeni Apartment, Flat No, 5A, 5" Floor, Madhabdevpur, Rehabari, Guwahati
781008, Assam, as my/our authorized representative to do the following acts, things or deeds as
given below in regard to the Arya Smart Living project of M/s Arya Erectors India Pvt. Ltd.:

1. Tofile original application, interlocutory application, miscellaneous application and/or any other
application, before the National Green Tribunal (NGT), Eastern Zone Bench and/or any other
Bench of the NGT.

2. To engage or appoint any advocate, lawyer, solicitor or counsel to conduct the cases in the
National Green Tribunal (NGT).

3. To sign and verify all plaints, pleadings, applications, petitions or documents before the court
and to deposit, withdraw and receive documents from the court or from the respondents.

4. To do generally all other acts and things for the conduct of aforementioned case(s) as I/We
could have done the same if I/We were personally present.

5. I/We further undertake to jointly bear/pay all expenses towards the aforementioned case(s),
including advocates/ lawyers fee, travel and accommodation expenses, and all other expenses
incidental thereto.

Signed and delivered by the within named on . 303[2023.. (date)

SLNo. Particulars Signature

1. 8. Padum Deori
S/0 Sri. British Deori
R/o Nijarapar, P.O - Jagiroad
District - Morigaon
Assam

@)
/Qew-p-':Q‘)'f)

GAGAN BOKAL IAL
Guwahati (Assam)

Regd. No..13610
Expiry Date
06-11-2023




1.

2. Dr. -
 Son of Dr. Munindra Borkataki,

\3.

@_

\ “Reslda%it of D-41, Arya Smart Living

&ssam

. State Environmenul Impact

ANNEXOﬁC -B

—99 —

Item No.0O1 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.32/2023/EZ

In the matter of: -

Dr. Ganesh Das, i
Son of Sri. Dijendra Ch. Das,
Resident of Tribeni Apratment,
Flat No.5A, 5% Floor, Madhabchpll,r,
i Guwahatl 781001 i

Dr. Mtin_moy Borkataki,

Resident of D-49, Arya Smart Living
Abhaypur, North Gﬁwahah-?S 1031,

s::. Brojen Dutta, e
Son of Late Jiban Ch, Dutta —
Resident of D-22, Arya Smart Living

ﬁbhaypur North Guwahati 781031,

Asaam

ﬂg.ld Sanjay Baruah
of Late Prutul Kumar Baruah,

Abhaypur, ﬁorth Qawahatl 781031,

Assam
" Regd. No..13610

Expiry Date
06-11-2023

Sri. Padum ﬁaori B
Son of Sri. British De
Resident of Nijarapar,
P.O. Jagiroad,
District-Morigaon,
Assam

Represanted hy its Managu:xg Director,
503, KgP Ent;lave, Sohagpur, :

Represented by its Member Secretary,
Bamunimaidam, Guwahati-781021,
District-Kamrup (Metro), Assam



3. Ministry of Environment, Forests and Climate Change,
Government of India,
Represented by its Secretary,
Indira Paryavaran Bhawan,
Jorbagh, New Delhi-110003

4. Guwahati Metropolitan Development Authority,
Represented by its Chief Executive Ofﬁcer (CEO),
Statefed Building, Bhangagarh,
Guwahati-781005, Assam

5. North Guwahati Municipal Bnnrd,
Represented by its Chairman,
North Guwahatl Guwahati-781030,
Assam

6. Rudreswar Gaon Panchayat,
chresﬁnted by its President,
' Rudreswar, North Guwahati-781030
"' 1stréct~Ka.mmp, Assam

; Polluﬂon Control l!wd Assam

........ Reapondent(s}

i
i

HON'BLE MMIGE B AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE PR@F A, BENTHIL VEL, EXPERT MEMBER

p’r;ﬁicant(s) : Mr. Vﬁt‘ra.m R;egkhowa, Advocate (in Virtual dee;
ORDER T4

LG oA Vikram Rajkhowa, learned Counsel for the Applicants.
2. ‘This Origlﬂal Application has been filed by the Applicants alleging

e TR
%’;g,

that the App

have purchased flats in the Arya Smart Living
Housing Colony constructed bgwaeSpondent No.1l, M/s Arya

Erectors India Pvt Ltd. It 1s stated that Emuronmenta.l Clearance to

GAGAN BOKM-M
n Guwahati (““m‘
Regd. No..1361°
Expiry Date
06-11-2023

041"tginal Application is as under: -

5!"9. That the Applicants beg to state that the problems in the

aa/Arya Smart Living project started to crop up for the

O 2

.;153..
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[y ,Guwahlﬂ (Assam) 4‘

‘T—AH\P -:enmronmem inside 1

Buyers/Residents as Respondent No.1 violated and/or did
not comply with various conditions stipulated in the E.C
dated 21/01/2014 as given below among others:

(i) Spemﬁc Condxhons at Part— A (I) (i) of E.C, i.e.,

ne 123 units under
Phase - 3 arwl around 30 units under Phase — 2 at
Arya Smart meg project at North Guwahati. But

| Lwing project is due to —
(a) absence of any Storm Watef I)muncs@e, wﬁa
imandated to be constructed c?ﬁer afialyzmg the
contour levels of the site_and the surroandmg
arecfg, . LT
(b) - the capamty of Storm Water Dramage is not in
compliance of E.C provtswns,
bed. level. of road inside the , '

lower than the bed of outside PWD road.

(ii)  Specific Conditions at Part - A (I) (xviii) of E.C, i.e.,
“Separation of grey and black water should
ng line for

That at pf’esent tké‘ grey water is dxrectly connected to
the open 'timms whwh in turn i _“musmg unhygienic

e premises. Moreouer, the grey

\ water mixed with rainwater spreads over the entire

\ open areas whenever there is rain and waterlogging.

Regd. No..1361® O

Expiry Date

06-11-2023

o 76?-—-'



(iii) ~Operation Phase Conditions at Part - A (Il) (i) of E.C, ie.,

“The installation of the Sewage Treatment
Plant (STP) should be certified by an independent
expert and a report in this regard should be
submitfa"d to the SEIAA before the project is
commissioned jer operation. Treated effluent
emanatir%ig ﬁom STP shall be recycled/reused to

the maximumwttcnt possible. Treatment of 100%
grey water by decentralized treatment should be

g\g * ., 4. done. Zem diﬁcharge criteria should be met as
| il gy L RO a0 Ty ___,_’.,gg.

T

agreed. » ; N %

That ‘the Apphcants submttted RTI apphcahon with
Respondent No. 2 SEIAA g:tbaed 11/12/2020, including
& o:hers, wherein vanqus _information ums sou§ht

(@)  validity of EC dated 21/01 /2014 g T
2 B i (b) réport rggarﬂmg installation of Sewage ’I‘reatment
§§%§i ' _. Plant {STP) certified by an mdependent aﬁ;@en‘,
' " (c) report rewnimg Rain water Harve@tmg i
" (d) - report conﬁrmmg internal mad uztdth af 7m and 9
s ! 'n‘i inside the pmjeat area;
' (e) six monthly comphance report 9{ EC condmons,

_among otherae™” it | i

Thereaﬁer the Applicants received RTI reply dated
28/12/2020 and 13/05/2022 from Respondent No. 2
= pplmm that the Respondent

<! Guwahati (Assam)
. Regd. No..13610
Expiry Date
06-11-2023

.._.7.0 2.—



_103 .

“The peripheral green belt of 3 mtrs. width
shall be developed all around the plot area and
density preferably with local species along the
periphery af tb,e plot shall be raised so as to
providc _protecﬁan against particulates and

noise.”

e . | P g 0
The Applicants beg to state that 3 mtrs. peripheral
green belt is not maintained all around the plot area

and even there is no visible provision for maintaining
the peripheral green belt as structures like, drains,

sheds, pathways, etc., are being constructed instead of
the greer{belt Be it stated that the total green belt area
is Eo ‘be around 7,485. 98 sq.m accordmg to the E.C but

¥ rqguu%ment

w ¥ AR, Opéraiion Phase Conditions at Part - A (1) (ix) of E.C, i.e,

S Trq@c congestion near the entry and exit
pointa Jfrom tlae mds adjoining the propoaed
project ‘site must be avoided. Parking sm be
fully internalized and no public space shW be

' utilized. Width of the internal road should be 7
mitrs. qgnd- 9 mtrs. in the project area.”

ltts observed ﬁﬁmthe sanctioned plan and present
conatructton, there are some internal roads with width

of 6 mtrs. only, which is eausing traffic congestions and
water logging as the roads are not constructed as
mandated by Respondent No. 2 SEIAA.

‘fII) (x) ofE G te;

(v Operation Phase Conditibns at Part

conservation

“A report on the ew

Guwahati (Assam)

Regd. No..13619
Expiry Date
06-11-2023

_ ' by Bureau of Energy Efficiency
Q. should be prepared incorporating details about
B building materials and technology, R&U factors,
Q/ / etc., and submit to SEIAA in three months.”



1o

That according to the RTI response received from
Respondent No.2 SEIAA the report pertaining to
aforesaid energy conservation measures etc. which

was to be squﬂ_ted in three months is not available.”

3. It is stated that th ﬁesﬁéﬁdent No.1 has violated the

Environmental Clearanee (hgremafter referred to as ‘EC)

condmons It is also sta.t&d tbat the EC was initially granted for five

yeaz‘s w}uch explred on 21.01, 2619 but in the meanume it was

e extgmded for seven years upto 21.01.2021 but aftel-’ 21, 01 .2021 the
; F 4 EC has not been extended T has any apphcatlon bcen filed hy the

The Eéspnndent No 2, SEIAA, Assam, shall consider and

.

decide the two representauons of the Applicants dated

06.07.2022 and 20.10.2022, Annexures-N & O, to the

by a reasoned and speakmg order w1th1n"

month. Needless to say, before



submission of written submissions, if any, to the Respondent

No.1.

the Original Application

No.32/2023/EZ is di
Interlocutory Applica stand disposed of accordingly.



ANNEXURE - C —184-

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ASSAM
Ministry of Environment, Forest and Climate Change, Government of India
BAMUNIMAID. GUWAHATI 781021

SEIAA.3431/2023/ | ‘ﬂ Date: 09/05/2023

Speaking order as per NGT (EZ Branch, Kolkata) order in Original application
No.32/2023/EZ

SYNOPSIS
The original application was filed by the purchascrs of villas/ flats in the Arya Smart Living

Housing Colony constructed by Arya Erectors India Pvt. Ltd. The Purchasers are-
1. Dr Ganesh Das.
Dr. Mrinmoy Borkataki.
Sri. Brojen Dutta.
Sri Sanjay Baruah.
Sri Padum Deori.
The applicants alleged that the Respondent No.l did not comply with some of the

R T

conditions stipulated in the Environmental Clearance issued by State Environment Impact
Assessment Authority (SEIAA), Assam vide No.SEIAA.07/20 13/10 dtd.21/01/2014

Hon’ble National Green Tribunal, Eastern Zone Branch, Kolkata in original application
No.32/2023/EZ disposed off the original application with the following directions-
6. (i). The Respondent No.2, SEIAA, Assam shall consider and decide the two
representations of the Applicants dated 06.07.2022 and 20.10.2022, Annexure-N & O, to the
Original Application as also the grievances raised in paragraph-9 and its sub-paragraphs of
the Original Application.
(i). The SEIAA, Assam shall decide the aforesaid representations by a reasoned and
speaking order within a period of one month. Needless to say, before taking any decision the
SEIAA, Assam shall also given opportunity of hearing and submission of written

submissions, if any, to the Respondent No.1

Accordingly, Hearing on the matter taken from the representatives of Arya Erector
India Pvt.ltd.and both verbal and written submissions taken on 26/03/2023 on the allegation
made by the applicants.
On Specific condition at part i) of the EC
e The respondents submitted that the contour survey was done prior to starting of the

project. Submitted GMDA approved contour survey map.

uuwahlﬂ (Assam) d'
Regd. No..13610
Expiry Date



® The project was handed over to the Arya Smart Living Society in 2019, Being
completed in all respect including the drainage system as per requirement.

¢ The water logging problem started after the improvement of road and construction of
drain taken up by PWD during 2017 to 2020. A technical study of the Water logging
problem in Arya Smart Living campus and its adjoining areas of Abhaypur, North
Guwahati was taken up by IIT Guwahati on request from the ASL society. It revealed
that the bed of the newly constructed drain along the road is at 15 cm higher than the
internal drain. Supporting photographs were submitted.

On Specific Condition A (I) (xviii) of EC

¢ Dual Plumbing system was partially complied with e.g. at places i.e. Water fall at
front, car washing etc.

Operational phase Condition A(II) (i) of EC
e The design and supply of STP was done by firms, expert in the relevant field of work.

Operational phase Condition A(II) (v) of EC
e The Green belt area is 9000 sq.m No of trees planted including hedges etc. shall be
around 900. Green Belt also maintained all around the campus with exception of two

corners.

Operational phase Condition A(II) (vii) of EC

e The ground water level being high and also as existing low lying area which acts as a
natural water reservoir, only roof and surface rain water runoff is collected in the
installed water tanks of 5000 Its capacity around the campus.

0) onal ph ondition A ix) of EC
e There is no traffic congestion both inside and outside the campus. One parking area in
each villa has been given as approved by GMDA.
Operational phase Condition A (II) (x) of EC
e Energy conservation measures have been taken in the villas and all common areas.
Heard and seen both verbal and written submissions of the representative of Arya Realtors

India Pvt. Ltd.
Also perused the Final report of the Technical Study carried out by Indian Institute of

Technology, Guwahati on request by Arya Smart Living Society.

GAGAN BOKAL IAL

ra) Guwahatl (Assam) | ‘
O\ Regd.No.13618 | =
Expiry Date (@
06-11-2023 /&
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The site visit was also done by team of experts which included-
Name-

1. Shri Praydut Kr. Choudhury, Chairman SEIA

Shri Swapan Kr Seal Sarma, Chairman SEAC

Prof. Bhagawat Pran Duarah, Member SEAC

Prof.Sarat Phukan, Member SEAC

Dr. Santanu Kr Dutta, Secretary SEAC -

As Both the representation ‘N’ & ‘O’ are identical except an additional clause at

representation ‘N’~(5) Therefore both are being disposed simultaneously.

Regarding allegation at SL (1) of representation ‘N’ & ‘0O’

¢ The flood problem in the ASL campus is a genuine one The Arya Erectors, India Pvt.

Ltd. contended that the project was completed in 2018 and handed over in 2019 and
that in the meantime development of road & drain was taken up. The submitted
photographs by the respondent no.1 also reveals that the natural drainage at front has

@os o

also been encroached by neighbors. The nearby areas being developed only a
common approach involving the development departments and neighboring
community can bring in a fruitful one time solution to the problem. In the meantime,
the Arya Erectors India Pvt. Ltd. Shall create a pond in appropriate low lying area
inside the campus with adequate capacity & with raised bank, railing all around for
safety. The excess water to be pumped out to the drain along the road with approval
from competent authority. This pond shall be so constructed so as to be filled by only
the Storm water. Other activities can also be planned with the coordinated effort of all

concerned.

Allegation at Sl (3) of representation ‘N’ & <Q°

* The design and supply of the STP was done by firms, experts in the field of works and
stated to be functional at the time of handing over (supportmg documents submitted).
Therefore ASL society has to keep it functional.

Other matters,

* The matter of non submission of six monthly compliance reports to SEIAA has been

viewed seriously and a stricture in this regard shall be issued separately.

e
@6 Chalrm.:rll:ﬁ e

\ SEIAA, Assam
* Bamunimaidam, Guwahati-21

o Gum-muum) <|
Regd. No..1361°

Expiry Date
06-11-2023




ANNEXORE - D -1

. e
R I

\Ze
!E'fr‘-,a’
OFFICE OF THE STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ASSAM

MINISTRY OF ENVIRONM ENT, FOREST AND CLIMATE CHANGE, GOVERNMENT OF INDIA
BAMUNIMAIDAM, GUWAHATI-21.
Date. 22/ 05/2023

No. SEIAA3431/2023/ 9 3

To
Arya Erectors India Pvt. Ltd
Represented by its Managing Director
503, K.P Enclave, Sohagpur,
Rehabari, Guwahati-781008
Kamrup(M)

Sub  :-Arya Smart Living at Abhayapur, North Guwahati, Assam by M/s Arya Erectors India

Pvt. Ltd
Ref :-SEIAA Speaking Order No.SEIAA3431/2023/14 dtd.09/05/2023

Dear Sir,

In inviting reference to the above, it is to bring to your notice, that you have failed to

submit the mandatory Six monthly compliance report as regards the projects in due time. This
has been viewed seriously by the State Environment Impact Assessment Authority, Assam

(SEIAA).

You are therefore directed to submit the compliance report of the Direction as per the
speaking order “Regarding allegation at S.I.1 of representation ‘N’&‘O’ by Applicants in
Original Application No0.32/2023/EZ of Hon’ble National Green Tribunal, Eastern Zone Bench,

Kolkata”, immediately after complete compliance of the order.

Yours faithfully,

/

Chairman

SEIAA, Assam
Bamunimaidam, GHY- 21.

No. SEIAA3431/2023/3 3 Date. 22/ 05/2023

Copy to:-
\J«~ Shri Vikram Rajkhowa Advocate for Original ApplicantsH.No.13, Bhubon Road

(Entry H.C Road) Uzan BWW&ML?S]OOL Assam for his information.
N
i T o2

® GAGAN BOKALIAL\ \ r
(0! Guwahati (Assam) ﬂ' Chairman
5| Regd. No.g ﬁ“‘ ) SEIAA, Assam
: Eﬁ;‘_‘:’;’ : 0’23 .}v/ Bamunimaidam, GHY- 21.
- b @A
({ r_/'/
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Page No.# 1/3

GAHC010127252020

]
Ok

THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

Case No. : WP(C)/3654/2020

GANESH CH. DAS

S/O- LT. DIJENDRA CH. DAS, R/O- A 6, ARYA SMART LIVING, ELIGIBLE
MEMBER OF ARYA SMART LIVING GROUP COOPERATIVE SOCIETY, VILL-
ABHOYPUR, NORTH GUWAHATI, MOUZA- SILA STHDERI GHUPA, DIST.-
KAMRUP (R), PIN- 781031

VERSUS

THE STATE OF ASSAM AND 6 ORS.
REP. BY THE REGISTRAR OF CO-OPERATIVE SOCIETIES, ASSAM,
KHANAPARA, DIST.- KAMRUP (M), PIN- 781023, ASSAM

2:THE ASSTT. REGISTRAR OF CO-OPERATIVE SOCIETIES
ASSAM

BHANGAGARH

DIST.- KAMRUP (M)

PIN- 781008

ASSAM

3:M/S ARYA ERECTOR INDIA PVT. LTD. i _

A COMPANY REGD. UNDER THE COMPANIES ACPA om
1956 D P~

H.O. *
H.NO. 123 GAGAN BOKAL IAL
ARYA SMART LIVING (@) Guwahati (Assam)
VILL- ABHOYPUR O Regd. No..13610
NORTH GUWAHATI : Expiry Date
MOUZA- SILA SINDURI GHOPA 06-11-2023
DIST.- KAMRUP (R)
PIN- 781031

REP. BY ITS MANAGING DIRECOR- SHRI ANIL KUM
S/O- LT. PABINDRA NATH SARMA




T L

Page No.# 2/3

R/O- H.NO. 20

HAPPY VILLA
BALARAM BORA ROAD
BARUWARI

P.O. SHILPOKHURI
GHY-03

4:MRINMOY BARKOTOKI

PRESIDENT (NEWLY ELECTED) OF ARYA SMART LIVING GROUP
HOUSING COOPERATIVE SOCIETY LTD.

R/O- D 49 OF ARYA SMART LIVING

SITUATED AT ABHOYPUR

P/O- COLLAGE NAGAR

P.S. CHANSARI

DIST.- KAMRUP (R)

GHY- 781031

5:RAMA KRISHNA NEWAR

PAST PRESIDENT OF ARYA SMART LIVING

R/O- D 95 OF ARYA SMART LIVING GROUP CO-OPERATIVE SOCIETY LTD.
SITUATED AT ABHOYPUR

P/O- COLLAGE NAGAR

P.S. CHANSARI

DIST.- KAMRUP (R)

GHY- 781031

6:RITA PRADHAN

SECRETARY ARYA SMART LIVING GROUP COOPERATIVE SOCIETY LTD.
W/O- SHRI RAM KRISHNA PRADHAN

R/O- ARYA SMART LIVING

C-97 AT ABHOYPUR

P/O- COLLAGE NAGAR

P.S. CHANSARI

DIST.- KAMRUP (R)

GHY- 781031

7:SUBRATA CHATARIEE
THE THEN SECRETARY

ARYA SMART LIVING /

D 23 OF AT ABHOYPUR il e \

P/O- COLLAGE NAGAR 4 uwahat! (Assam) <|
ts Regd. No..13610 | ==

P.S. CHANSARI
DIST.- KAMRUP (R)
GHY- 78103

Advocate for the Petitioner : MR. B K SEN

Advocate for the Respondent : SC, CO OP

Expiry Date
06-11-2023
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BEFORE
HONOURABLE MR. JUSTICE SANJAY KUMAR MEDHI

ORDER
30.01.2023

Heard Shri B.K. Sen, learned counsel for the petitioner whereas the
Cooperation Department is represented by Ms. M.D. Bora. Shri Ghosh, the
learned counsel appears for the respondent nos. 4 to 7.

Shri Sen, the learned counsel for the petitioner submits that fresh steps for
the respondent no. 3 is to be taken.

Accordingly, 3 (three) days time is granted to enable taking of the steps
upon the respondent no. 3 by registered post with A/D.

List this matter after a month along with fresh Service Report.

JUDGE

Comparing Assistant




